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OR D: ER S H B.E T 

.14q,  original Application lo: _____ 

2Mise1etiti0flN0.._ .  
Contenpt Petition. No 	 I. 

. Review Application W. 

Applicant(s). 	 . 

• FROM NO. 4 
( See Rule. 42 ) 

cENThkL ADMIWISTRATIVE TRXUNAL 
GXIA}34TI ENfli: 

H 
Aespodat(S) 

Advocate for the Applicant(s):_.. £ 2&Y' &. 

- 

Advàcate for the Respotdant(S):6'__4 _ 

I. 	. 

1ik.:, iipcatiofl 	n torr. 21.0 .2009 	I4ard Mr. H. K. Das, learned 

	

& ht1 .J/C F 	s 	O/- 
counael [br the Applicant, and. Mr. M.K. 

'If 	c?Pdfl S 	Boro, learned Addi Standmg Counsel for 

the Goveirument  of India (to whom a cops 

1 ' 	
- ••. 	 of this ().A. has already been si.ipplied) 

Dy. Registrar 	 and pei4ised the materials. placed on 
51-  record 

	

cM 	(4p 
 fri4 L Respon 

c'c 
3. 	As an ad-interim measure, the 

	

• 	
V 	" Respond4it should maintain the status- 

/ quo of th Applicant (who is continuing as 
• .. .7 	

/' 	temporar Post-man at Kharghuli Sub- 

/ 

	

	Post0ffi4 under Guwahati G.P.O.) until 

furthei oie 

Contd 1- 

1 

Issue notice to the 

requiring them to file their 

Lent by 11.06.2009. .. 



7- 

,)jv J tlt 

21.04.2009 i-Aican-t 	emgnt has- 

Tet• 
vacant 	one 	post 	of 	Pos 

2OO9- aithig 1:ttcu tatement 
Assistant/Sorting Assistant (out of 124) 

notified (to 

be filled up by a recruitment) under 

Annexure-A/ 19; so that the same can be 

given to the Applicant in4 is 
/lm/ 	. success in this case. 

5. 	While passing this ad-interim 

orders, liberty is hereby granted to the 

Respondents to file their objection, if any, 

to the interim prayer made in this O.A, 

and to this ad-interim order, 

Send copies of this order to the 

Applicant and to the Respondents (along 

with notices) in the address given in the 

O.A. 

Free copies of this order be also 

supplied to the counsel 'appearing for 

- 	 both the parties. 

(M.R. Mohanty) 
Vice-Chairman 
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O.A.72 of 09 

11.06.2009 	None appears for the 

Applicant No written statement has 

yet been filed by the Respondents. 
Call this matter on 3 1 6t July, 

2009 awaiting written statement 

from the Respondents. 

I 

, 

)/5 71  

7TOT 

(M. R. Mohanty) 
Vice-Chairman 

/Ini/ 

31.07.2009 	Mr.H.K.Das, learned counsel for the 

Applicant is present. Mr.M.K.Boro, learned 

Addi. Standing counsel undertakes to file the 

written statement by 7th of August. 2009. 

CaD this matter on 07.08.2009. 

'V  (M.K. aturvedi) 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

/bb/ 

07.08.2009 	Mr.H.K.Das, learned counsel for the 

Applicant is present. Mr.M.K.Boro, learned 

AddI. Standing counsel representing. the 

- 

	 Resondents undertakes to file the written 

statement in course of the day. 

tJ-E2-. 79c0>' 

4-4) ct3 cc1 

JVb 

97),  led 
I 

, ~na 
/bb/ 

Mr.H.K.Das, Advocate 1who has received 

a copy of the written statement5  prays for 

three weeks time to file rejoinder. Call this 

matter on 01.09.2009 awaiting rejoinder from 

the Applicont. 

(M.K)turvedi) 	(M.R.Mohanfy)' 
Member (A) 	 Vice-Chairman 



O.A.72-09 

• 01.09.2009 	A rejoinder is filed in Court today 

-r 	JA 
	 on aenair or me Appliccwit. Copy thereof 

has already been supplied to Mr.M.K.Boro, 

learned AddI. Standing counsel. 

Call this matter on 05.1 0.2009. 

(M.K.çaturvedi) 	(M.R.Monanty) 
Member. (A) 	 'lice-Chairman 

it';; 	lzA) 

Ltt/ 4 i p/g 

/bbf 

05.. 10.2009 

• 1 

In this case written statement and 

rejoinder have already been filed by 

the parties. In the rejoinder a point of 

law has been set up, for which, 

adjournment from 01.09.2009 liii today 

was granted to the Respondents. Today 

Mr.M.K.Boro, learned Addi. Standing 

counsel representing the Respondents 

states that no written repty to the 

rejoinder is necessary to be filed and 

the point of law shall be unanswered at 

the hearing. 

In the aforesaid premises, call this 

matter on 01.12.2009 for hearing. 

By way of filing M.P. No.77/2009, 

Respondents sought vacation of the 

interim order; which was passed on 

21.04.2009. Since the matter is now 

going to be listed for final hearing, 

prayers made in M.P. No.77/2009 shall 

be taken up on 01.12.2009 at the final 
hearing itself. 

Contd... 



I 

Contd. 
/ 	 05.10.2009 

It has been stated, on behalf of 

• the Applicant, in M.P. No.82/2009, that 
j2yA VLAZ 	 although (on the strength of the interim 

Jç-UA..L.. -- 	 order) the Applicant is continuing to 
1C-9c9- ' 	 serve as Postal Assistant, he is not being 

7 
	 pdid 	monthly 	salary 	by 	the 

• •±• ..• ••. .•• • Respondents. Nonpayment of monthly 

salaries to the Applicant (who is 

continuing to serve on the strength of 

interim order) amounts to commission of 

contempt, by the Respondents, of the 

interim order dated 21.04.2009; 

Respondents should, therefore, make 

payment of monthly salaries to the 

Ilk  Applicant in the post of Postal Assistant. 

Arrears salary of the Applicant, ason 

today, should be paid to him 

immediately latest by 26.10.2009. 

Call this matter on 01.12.2009 for 

hearing. 	- 

CpL- 	- od-'- 

4, <re 5 	
JIL1 

2oSl 

J o-f,& 	- prk 
/14-119-Lp h?!/'LQ 

 

4u 

fIJ/y .  

/bb/ 

Send copies of this order to the 

Applicant and to the Respondents in 

the address given in the O.A. 

Free copies of this order be also 

supplied to Mr.H.K.Das, learned coursel 

for the Applicant and to Mr.M.K.Boro, 

learned AddI. Standing counsel 

representing the Respondents. 	Oe 

(M.R.Mohanty) 
Vice-Chairman 

 



O.72of 09 

IS 	 01 122009 	None appears for The Applicant 

Case is adjourned to 07 12 2009 

• 

Madan 	 (Mukesh Kumar Gupth) 
Member(A). 	Member(J) 

urn! 

dKA- 
- 	

:. • •T07.12.2009 	Ustthernatteronl9.01.201O. 

1 A 

i.! 	 (Mukesh Kumar Gupta) 
Member (J 

------------ 
19.01.2010 	Mr. H.K. Das, learned coUnsel for 

applicant has filed a written request for 

his absence as well as to adjourn the 

case 

	

cj. 	 List the matter on 25.0 201 0. 

/' 
(Madan Kuar Chaturvedi) (Mu-kesh Kumar Gupta) 

Member (A) 	• 	Mérnber.(J) 

/PB/ 
2 

2512010 	 Ustthemafferonjj22(Jlu 
• 	

•.,.•• 

• 	• .- 	 (Madan 6mar Chue) 
. 	Member(A) 	' 

-24.02.2010 	On the request ofpartiès adjourn 
., 	•-: 	•- 	 to 9.3.2010. 

(Madar. chaturvedj) 	(Mukesh Kr. G.uptd) 
Member (A) 	 . Member (J) 

' 	 - 

	

br vLA 	 /pg/ 



* 	 •I* 

I 	tI 	 •1. 	- 

fr 	i)ffl1II •C,' 'iflfli 

' O.A.7212009 

IS 

09.03.2010 	Heard Mrs M.Das learned Sr.C.G.S.0 

along with Mr M.K.Boro, learned 

AddLC.G.. Respondents have filed 

M.P.77/09 seeking vacation of interim order 

dated 21.4.2009. Learned counsel for the 

respondents states that the issue raised in the 

present O.A is no more res-integro in view of ,  

this Bench judgment dated 19.1.2010 in 

O.A.79/09 (Smt. Naremal Bordotol vs. Union of 

India). 

I have heard learned counsel for the 

respondents for some time. Mr H.K.s, - 

learned counsel for the appcant states that 

he was not aware of this judgment and 

therefore seeks 1 day acournrnent to make 

further submission on the subject. Heard in 

part. 

List as item No.1 under the regular hst 

on 10.3.2010. 

(Mukesh Kr. Gupta) 
Member (J) 

/pg/ 

After arguing for some time, Mr H.K. 

Das, harned counsel For appUcant; states 

that matter may be p)acd before the 

3T)ivision Bench. On the other hand, Mr M. 

j), learned Sr. C.(S,C. for the 

respondents,, states thRi: issue raised in the 

present case nameiy, corn passionate 

appointment is no longer res integra as 

I1d 1 0.A.No.79 of 2009 Smt Naremai 

.44 	Borddloi vs. Union n1 India and Others. 

, 1• 	*t 

r. 	• t 	- 

4.. 

-•- 

- I 

• 	-S 

* 

	

I 	- 

fn view of the request made by 

learned COXJflS& for appcant, list before 

the Division Bench nn :31.03,20. 

Mukesh Kuma Guplo) 
Member (J) 

nkrn 
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O.A. No.72 of 2009 

.iZ 	:cI.M 	L 

'i1OE'! 	oo8.1.M 	1M 	riv 	r 
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IS: h1o) 
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•, 	(0: 	91 	 ..nt.i 
23 k ;2 b tb  

	

'\' t3VirL1 tnncr 	t'ii QO • (Madan KrChaturedi) (Mukesar GuDta) 
Member (A) 	Member (3) 

14 oi le iuc,' 	ri 	btr :vr 	Ipb/ 

t)EJ.i.H iM .em,t 	n.. 	ol 

tjt etot tP 	qQr' ?f 1  !(' : ') 

tfiernr,buj r4f to evn tc.r rDw26tfJ4.2OJO 
,om of fcn .oho vvb 	C'$1it 

i boe: j j '- ;du. erit 	 iihu 

tj! 	tjpt! 	rjf it.riu I o14 r'tj 

o 

Lj t.J 	-------- 

lb 

(Madan Kumar Chaturvedi) 
Member (A) 

Im 

(Mukesh Kumar Gupta) 
Member (J) 

k& 

h- 

28.4.2010 	On the request of proxy counsel for 

respondents case is adjourned to 1.1.5.2010. 

(Madan Kr. Chaturvedi) 	(Muke h Kr. Gupta) 
Member (A) 	 Member (J) 

ez /pg/ 

11.05.2010 

/pbl, 

List the matter forhearing, On 
26.0&2010. 

(MadanKarGbairvedt)4 
Member (A) 

çr 31;O320i0 	Mr. H.K.. Das, learned counsel for 
Applicant appeared and prays for 
adjournment which has not been 
opposed Ly other side. 

List on 26 th  April 20.10. 

Proxy counsel for Applicant prays for 

adjournment. Counsel for Respondents has 
no objection for adjâurnment of this case. 

List the matter on 28.4.2010. 



O.A.72-09 

26.05.2010 	On the wtten request of Mr.H.K.Das, 
learned counsel for applicant, adjourned to 

4L 	 08.06.2010. 

(Madan umar Chaturvedi) (Mukesh \umar Gupta) 
Member (A) 	 Member (J) 

/bb/ 

ri 

	

O8.0.2010 	Learned proxy rminsei for Rpplicaflt 

preys for adjournment. 

Ust on 10.06.2010. 

(Modan Kurnar Cho1urved) (Mukesh Kumor Gupta) 
Member (A) 	 Member (J) -- 

nkrri 

	

10.6.2010 	As agreed by learned counsel for both 

sides, hst the matter on 15.6.2010. 

010 
Q O 

_1 	
AP r 

0  

( 

(MadanK(mar Chaturvedi) (Mukesh Ktmar Gupta) 
Member (A) 
	

Member (J) 

15.06.2010 	For the reasons recorded separately 

OA. is dismissed. 

(Madan l6mar Chaturvedi) (Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

Ibbi 

- 



iN THE (-',ENTRAL ADMINISTRATIVE TRiBUNAL 
GUWAHATI BENCH, GUWAHATI 

'S 

OA.No.72 of 200 
With 

M.PNn77 o2OO9 

DATE OF J)ECiSJON, 1 5.Oi.2O1 C 

Shri J)pak Medhi 	 .Appthant(s) 

w ax.. Des 	 Mvoeate(s) for the 
Applicant (s) 

- Ver- 

Union of india and others 	 cspoiulen t(c) 

Mrs M. Des., Sr. C.G.S.C. 	 Mvoe(c) for the 
Respondent(s) 

CORAM 

The }kwhle Shri M.ukesh J(umr 6upla,j iici& Member 
The Hon'.bie Shri Madsn X,umar C,ba urvedi, Administrative Member 

I. 	Whel.., er reporters of local news papers 
may be allowed to see the judgment? 

2. Whether to be referred to the fkporter or not? 

:; 	Whether theIr lirdships wIth to see the fair copy 
of the judgment? 

Memberlj) 

Y7/No 

7s/N o 

/No 

I 
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CENTRAL ADM1N1STRA11VE Th1J3tJNAL 
GUWJJATI BENCH 

Origin& Application No.72 of 009 
With 

MP.No.77 of 2009 

Date of Order This the 1.90 day ol June 2010 

The .FLon'b)e Sri Mu kesh X umar Gaspts,Julldal Member 

The Hon'bie Shri Madau. Kumnr Chola,rvedi, Mminictrative Mmber 

Dipak Medhi, 
S/a late K.C.Medhi, 
Fatasft Ambari, Near Kali Mandir,, 
Guwahati-781 025. 	 ..... Applicant 

ByMvocate Mr H.K.i)as 

- V5US 

The Union of indii, represented by its 
Secretary, 
Ministry of Communication, Dak Bhawan, 
f)eparbnent of Posts, 
New Delhi-I 

The Chief Postmaster General, 
Meghdoot Bhawan, 
Assam Circle, Guwahati.1. 

The Senior Superintendent of Post Otices 
Guwahati Division, 
Meghdmit Bhawan, Guwahati-I. 	 Respondents 

By Advocate Mrs. M. Das, Sr. 

s..sfl.....n. 

OR DF1 (ORM) 

MUkFSH KUMAI4 GUFFA, V IUU1((L MM13 

r)ipak Medhi, in this OA, seeks direction to the 

respondents to consider his case for ahsorption in the grade of Poctal 

Assistant, Army Pasta! Service in terms of judgment dated 251  July 



2 	 0.A.No12J2)09 
With M.P.No. _17/2009 

2003 in Nripen Tarnuli vs. Union of India with all  consequenti& 

benefits. 

2. 	Mrnitted facts are: Shri Kanok Chondra Medhi, Postman, 

Xharghu)i S.O under 	died in arness on 02.08.1997. Aicant; 

being his son and eligible for appoinboent on compacsionate ground 

submitted on application dated 24.09.1997. He was approved for such 

appointment; under relaxation of nnrmal roJes as Pthl Assistant: on 

11.11,1999 Earlier, iiide communication dated 18.0*3.1999 his 

willingness was sought for enrolment in Army Postal Service, which 

he had accepted hut no action had been taken. Thereafter, vide 

communication dated 13.03.2001. M1Stfiflt Post Master General 

(Sta, Assam Circle, Guwahati, required him to subni it willingness to 

join in any other department: or outside Assam. Accordingly, vkte 

communication dated 10.032001 . e prayed to the respondents for 

issuing an early appointment order to save his family from starvation. 

Vido order dated 14.11.2002 (Annexnre-A14) he was appointed against 

the vacant post of Branch Postmaster in Bordol Branch Omce under 

Rangiya S.C). Although be submitted his willingness but due to his not 

having any landed property, said otter of appointment was cancelled. 

Consequently, he submitted representation dated 17.032003 and 

made a request to consider his case for alternative appointment:. 

Senior Superintendent of Post Offices, Cuwahati Division, vide 

communication dated 14.07.2003 ordered his absorption as G.DSMD, 

Dbepargaon Branch Office under Ronglya 5.0, and format 

appointment order was issued on 21 .07.2003. He assumed charge of 

said post; on 22.07.2003. 



3 	 O.AN&72/200? 
With M.P.No. 7712009 

	

3. 	His grievance started when Nripen Tamuli and two others 

approached this Tribunal vide OANos.370, 407 and 408 of 2002 

respectively, which had been disposed of vide common orde.r dated 

2507.2003 requiring them to sithm it; fresh representation individually 

seeking considereation for enrolment; in the Army Pai Services by 

giving necessary undertaking, if any. The respondents were also 

directed to pass speaking order thereon. It is contended that said 

persons were appointed as Postal Assistant. His representation 

seeking similar treatment had not been considered favourably and 

objectively. As such, the respondents committed gross discrImination, 

violative of Articles 14 and 16 of the Constitution of India, emphasized 

Mr H.K. Das, learned counsel for appiicant it was further emphasized 

that he being similarly situated is entitled for similar treatment. it was 

forcefully contended that the State has acted in an arbitrary and 

discriminatory manner, which action cannot be approved Thus, there 

is scope for judicial interference. )eilance was placed on order dated 

19.12.2008 in O.A.No.0512007, Md Nazimtiddln Ab med vs. Union of 

india and others, to contend that discrimination committed by the 

respondents led to gross miscarriage Gfjustice hi the decisIon inaking 

process. 

	

4, 	By filing reply, the respondents contested the claim laid 

stating that Department of lksts vide communication dated 

0902.2001 discontinued the practice of maintaIning waiting list 

approved for compassionate appointment. Vkle another Circular dated 

14.013.2001, OffIce of Chief Post; Master General, Assam Circle, 

Guwahati, disclosed that in the Circle there were total t;wentyseven 

candidates for PNSA 16 candidates for Post;man/Maitguard cadre and 

47candidat;es for Group 'I)' cadre approved between 07i2i.3 to 



4 	 OA.No. 7212009 
JYMI 

1i1i999. kept in waiting list. Snc practici of wait Hting of 

candidates was dispensed wItb chances of absorption of said 

approved candh.atec against available vacancies were remote, wtiich 

would have caused hardship and, therefore, they were offered 

appointment againct ODS posts, subject to their fuitifling nil reqn.ired 

conditions of recruitment like educationallIficatinn etc Vide para 

2 it was made dear to approved .andldates that: "with theIr 

acceptance of GDS post they wculd have no further claim for 

appointment on any special consideration against regular 

departmental vacancies and they would have to take their turn as per 

present deparhnental policy for GI)S. In the in alter of their 

appointment açyahi st future depart;mentai vacaneies'. Applicant's 

name figured at serial No.6 in Guwahati Division in the waitinçj list of 

approved candidates, He had accepted his appoIntment as GDS. His 

claim for similar treatment like that of Ms 130rnati Das, Md. Abdul 

Kasim and Nripen Tam nIl was not justified as his name had already 

been cancelled in the year 2001 slongwith other approved candidates 

in the waiting list. His representation was considered but it could not 

be accepted. He accepted his appointment to GOS pod; and joined 

said post at IThepargaon Branch Office on 72.07,2003. CandIdates 

who had tiled OkNos. 370, 407 and 408 of 2002 did not otter their 

willingness in GDS cadre as an alternative way of absorption by the 

1)epartment, though he accepted appointment to GDS post and joined 

said post. As such there is no similarity betweEn him and the 

candidates who tiled aforenoted OAs. as projected, emphasized Mrs 

M. Das, learned Sr. C.G.S.C. for the re pindcots. Reference was also 

made to co-ordinate Bench decisIon in 0A39/20019 derided on  

19.01.2010, SmL Naremai Bordoloi Vs. Union of tndki and others, 



LI 

5 	 Q.A.No.72JOO9 
Wh22cO 

whose name also appeared in the list of w&ting approved candidates 

at serial No.8 in F&MS Guwahati Dvi. ion, in Naremai l3ordolni (cupra) 

she was appointed as GDS Mailman and as such her request for 

absorption in regular Group '.D' p051: had not been accepted and (.).A. 

was dicmicsed. 

5. 	We have heard learned counsel for pHrties, perused the 

pleadings and other materIal placed on record very carefully. The 

short question which arises for consideration is whether applicant 

who had accepted post of GDS and joIned on 220720O:3 has any legal 

claim for absorption/appointnent as Postal As.cistnt merely because 

of Inclusion of his name in the Hst; o w.iting approved candidates. On 

eiamination of the matter with reference to material placed befire us, 

and as noticed hereinabove, our decision has to he in the negative. 11: 

is not in dispute that Department olPots vide Circular dated 

O&.02 2001 discontinued the practice of mai4in ing WiqJ Mr of 

candidates approved for compassionate appointment. As per said 

circular daW .1&O8.200.i, CPMG, in order to mitigate the hardship 

caused because of alorenoted policy decision, wait listed naodIdete 

were. offered GDS vacandes subject to fulfilling all required 

conditions or recruitment and also making it absolutely clear that with 

acceptance of GDS posts, concerned can iktates ihwonld  have no 

further claim for appoinbnent on any special consideration agaInst 

regular departmental vacancies'. Mmiitedly, he accepted curb 4.*r 

and joined the post of GDS. Ti. us, having accepted alternate 

appointment in the year 2003, he is estopped to contend that he is 

entitled to similar treatment as Nripen Tamuli and others. On 

examination of said judgment, we are of the view that th same is not 

a judgment in rem. Rather, vkle orthr dated 25.072003 dddhj said 



6 	 ONo72i2009 

O.A.s, no final determination of any issue had been made except 

issuing direction to applicants therein to submit their fresh 

representation as wet) as direction to the respondents to consider the 

same as per relevant terms and conditions. Furthermore, said three 

persons had not offered their willingnessiri the GDS cadre as an 

alternative way of shsorption by the deportment On the other hand, 

applicant had accepted offer for alternate appointment in GE)S cadre. 

Thus, he is not similarly situated to said three persons. 

6. 	Furthermore, we may note that Smt Naremai 8orda)oI 

(supra) was similarly situated as him as her name was also included in 

the list of waiting approved candidates. She was also offered aflruate 

appointment, which she accepted and thus her claim for absorption in 

regular Group 'iY post was rejected by this Tribunal vide order dated 

19.01. .2010. 

Jo view of dLcusso.n made hereinabove, we are of the 

- considered view that judgment and order dated 25072()3 in O,& 

Nos.370, 407 & 408 of 2002 did not lay down any principle. it cannot 

be followed as a legal precedent, The same is not a judgment in rem. 

Thus4  finding no merits, O.A. 	is dmi.csed. 

M.P.No77/2009 which was filed by the respondents for vacation of 

inteilm order dated 21.04\..2009 also stands dipoced of. No costs. 

(MADAYX JVC~R. CHATIJRWDI) 	(Ml .KFSH fl JMA}I (M PTA) 
ADMINISTRATWE MEMBER 	JUDICIAL MEMBER 

4 	4 
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IN THE CENTRAL ADMINISTRATIVIrT UNAL 

GUWAHATI BENCH:: GUWAHATI 

OA No. 	of 2009 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH:: GUWAHATI 

OA No. F 2 _of 2009 

Sri Dipak Medhi 	..APPLICNT 

- Vs - 

Union of India & Ors. 	...RESPONDENTS 

SYNOPSIS 
• That the applicant is presently working as officiating 

Postman in the Kharcihuli B.O. under the Guwahati West S.O. The 

applicant submitted his application for appointment on 

compassionate ground on 24.09.97 and' accordingly he was 

approved on 11.11.1999 for appointment in the P.A. Cadre under 

the relaxation of normal recruitment rules. On 18.06.1999 

communication under No. Staff/16-11/98 was issued to the 

applicant asking his willingness for enrolment in Army Postal 

Services and the applicant submitted his willingness. However, 

the respondents did nothing for appointing the applicant. 

Being aggrieved some of the similarly situated persons 

approached this Hon'ble Tribunal by way of filing O.A. Nos. 

370, 407 and 408 of 2002. The Hon'ble Tribunal vide order 

dated 24.07.03 disposed of the cases directing the applicant 

to submit fresh representations and thereafter the respondents 

to Consider the representations submitted by the applicants 

thereto with a further direction to the CPMG, Assam Circle to 

take up the matter with the concerned Army Postal Service 

authority, through proper channel, for enrolment of the 

applicants as per relevant terms and conditions. It was also 

directed that the Army Postal Service will consider the cases 

of the applicants subject to fulfillment of terms and 

conditions by a speaking order. Pursuant to the order dated 

24.07.03 passed by the Hon'ble Tribunal the respondents while 

considering the cases of the applicants thereto absorbed them 

in the cadre of P.A. The applicant submitted representation 

for similar relief however the respondents did not give an eye 

towards the grievance of the applicant causing serious 

discrimination. 

( 
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On the other hand in the year 2004 the respondents 

absorbed two persons namely Miss Barnali Das and Md. Abdul 

Kasim in the P.A. Cadre on compassionate ground causing gross 

discrimination towards the applicant in clear violation of 

Article 14 and 16 of the Constitution of India. It is state 

that the approval of the said 2(two) persons for compassionate 

appointment came much later to that of the applicant i.e. in 

the year 2002. Therefore seeking similar relief the applicant 

made a prayer before the respondents to consider his case for 

absorption in the Cadre of P.A. However, the respondents sat 

over the matter. Being aggrieved by such inaction on the part 

of the respondents the applicant has approached this Hon'ble 

Tribunal by way of filing the instant original application for 

redressal of his grievances. 

Hence the present original application. 

***** 

Filed by 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH:: GUWAHA 

OA No. 7- _- of 2009 
Thbufla 

20 ApR 2009 
LIST OF DATES 

02.07.97 The father of the applicant expired. 	'3 uwaht1B'' 

24.09.97 Applicant submitted application for appointment on 

compassionate ground. 

18.06.99 Communication under No. Staff/16-11/98 issued to the 

applicant asking his willingness for enrolment in 

Army Postal Services and accordingly the applicant 

submitted his willingness. [NEXURE- A/i] [Page-Ri] 

13.03.01 Communication issued under no. Staff/16-Rlg/88/Part 

by the Assistant Postmaster Geheral (Staff), Assam 

Circle, Guwahati to the applicant asking his 

willingness to join in any other department or 

outside Assam. [Annexure- A/2] [Page- S ] 

19.03.01 Communication submitted by the applicant' to the 

CPMG, Assam Circle expressing his willingness. 

[Annexure- A/3][Page-IJ6 ] 

14.11.02 Order issued by Senior Superintendent of Post 

Offices, Guwahati division considering the 

appointment of the applicant against the vacant post 

of Branch Postmaster (in short 3PM) in Bordol B.O. 

under Rangiya S.0.. [Annexure- A/4] (Page- tg 
] 

17.03.03 Representation submitted by the applicant to the 

SSPO, Guwahati Division making a prayer.to  give him 

alternative appointment as his appointment in the 

post of BPM was rejected due t,o not having of 

imrnoveable property to pledge. [Annexure- A/5] 

[Page- 2- 0  ] 

14.07.03 communication issued under No. A2-EST/ED/Rlg/Pt-II 

by Senior Superintendent of Post Offices, Guwahati 

division absorbing the applicant in the post of 
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GDSMD, Dhepargaon B.O. under Rangia S.O. [Annexure-

A/6] [Page- 	] 

21.07.03 Formal appointment order. [Anrzexure- A/7] (Page- 231 

22.07.03 Order by which the applicant assumed charge. 

(Annexure- A/81 [Page-29 ] 

25.07.03 Common order passed by the Hon'ble Tribunal in O.A. 

Nos. 370, 407 and 408 of 2002 (Sri Nripen Tamuli and 

Ors. -Vs- U.O.I & Ors.), who were similarly situated 

to the applicant. By the said order the Hon'ble 

Tribunal directed the respondents to consider the 

representations submitted by the applicants thereto 

with a further direction to the CPMG, Assam Circle 

to take up the matter with the concerned Army Postal 

Service authority, through proper channel, for 

enrolment of the applicants as per relevant terms 

and conditions. It was also directed that the Army 

Postal Service will consider the cases of the 

applicants subject to fulfillment of terms and 

conditions by a speaking order. [Annexure-

A/20] [Page- to ] 

20.07.04 Order under no. B 2/compassionate appointment/01 

issued by respondent no. 3 in favour of 2(two) i.e. 

Miss. Barnali Das and Nd. Abdul Kasim, who were 

similarly situated to that of the applicant 

directing them to undergo attachment training for 

appointment in P.A cadre under relaxation of normal 

recruitment rule against the vacancies of direct 

recruitment quota. [Annexure- A/9][Page-2..c] 
09.08.04 Orc.er by which the aforesaid 2(two) persons were 

directed for induction training. [Annexure-

A/b] [Page- 2 ] 

29.10.0:4 Order No. B l/PTC/Guwahati directing the said Miss. 

Barnali Das and Nd. Abdul Kasirn to undergo practical 

training at Guwahati University H.O. wherein they 

were finally absorbed in the P.A. Cadre. [Annexure-

A/li] [Page- ] 

A 
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02.02.05 	Representation 	submitted 	by 	the 	applicant 

ventilating his 	grievances 	and making a prayer 	for 

extending 	the 	similar 	benefits. 	[Annexure- 	A/12] 

[Page- 2 	
] 

08.11.05 	Representation 	submitted 	by 	the 	applicant 

ventilating his grievances 	and making a prayer 	for 

extending 	the 	similar 	benefits. 	[Annexure-. A/13] 

[Page- 	2] 

22.11.05 	Representation 	submitted 	by 	the 	applicant 

ventilating his 	grievances 	and making a prayer 	for 

extending 	the 	similar 	benefits. 	[Annexure- 	A/14] 

[Page- 31 	] 

06.06.07 	Representation submitted by the applicant to the Sr. 

Superintendent 	of 	Post 	offices, 	Guwahati 	Division 

praying for his transfer from Dhepargaon, 	B.O. under 

Rangia S.O. 	to a nearby office for attending his old 

ailing mother. 	[Annexure- A/15] 	(Page- 33 1 

04.07.07 	Order 	passed 	pursuant 	to 	the 	representation 	dated 

06.06.07 	by 	which 	he 	was 	allowed 	to 	work 	as 

officiating postman against a vacant post in the 

Kharghuli B.O. under Guwahati West S.O. [Annexure-

A/16] [Page- 'i ] 

01.01.09 Order extending th service of the applicant in the 

post of officiating postman in the Kharghuli B.O. 

[Annexure- A/18] [Page- 3- ] 

2009 	Advertisement issued by the CPNG,. Assam Circle for 

filling up of. 84 posts of Postal Assistants. 

[Annexure- A/19] [Page- 3 01 ] 

Filed by 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNALo 

GUWAHATI BENCH:: GUWAHATI 	- 

OA No. Y2---of 2009 Tftunal 

BETWEEN 	 1 	20 ,  APR 2009 
I  Dipak Medhi, 

Son of late K.C. Medh 	

r4 

Fatasil Ambari, Near Kali Mandir, 

Guwahati- 781025, - 

rPS.,m 

-Versus- 

The Union of India 

Represented by its Secretary, 

Ministry 	of 	comm)inication,i)a V%aW, 

Department of Posts, New.Delhi-j 

The Chief Postmaster General,1eoo'', 

Assam Circle, Guwahati-  1. 

The Senior Superintendent of 

Post Offices, Guwahati Division, 

Meghdoot Bhawan, Guwahati- 

RESPONDENTS 

DETAILS OF APPLICATION 

1. PARTICULARS OF THE ORDER(S) AGAINST WHICH THE 
APPLICATION IS MADE: 

The 	present 	application 	is 	directed 	against 	the 

discrimination meted out to the applicant in the matter of 

public appointment and same is also made for a direction to 

the respondents to appoint the applicant in the cadre of 

Postal Assistant. 
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JURISDICTION OF THE TRIBUNAL: 
The applicant further declares that the subject matter of the 

instant application is well within the jurisdiction of the 

Hon'ble Tribunal. 

LIMITATION: 
The applicant further declares that the application is within 

the limitation period prescribed under Section 21 of the 

Administrative Tribunals Act, 1985. 

FACTS OF THE CASE: 
4.1 	That the applicant is presently working as 

officiating. Postman in the Kharghuli S.O. under the G.P.O. 

4.2 	That the father of the applicant expired on 

02.08.1997. The applicant made application for appointment on 

compassionate ground on 24.09.1997 and accordingly he was 

approved on 11.11. 1999 for appointment under relaxation of 

normal rules as Postal Assistant. On 18.06.1999 a 

communication under No. Staff/16-11/98 was issued to the 

applicant asking his willingness for enrolment in Army Postal 

service and accordingly the applicant placed his willingness. 

However; nothing was done towards absorption of the applicant 

in the Army Postal Service. 

A copy of the communication dated 18.06.1999 

is annexed herewith and marked as NNEXURE-

A/i. 

4.3 	That thereafter the Assistant Postmaster General 

(Staff), Assam Circle, Guwahati issued a communication dated 

13.03.2001 under no. Staff/16-Rlg/88/Part to the applicant 

asking his willingness to join in any other department or 

outside Assam. In the said communication it is mentioned that 

the applicant was approved for appointment as Postal 

Assistant under the respondents. 

/ 
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A copy of the communication dated 13.03.2001 

under no. Staff/1-Rlg/88/Part is annexed 

herewith and marked as NNEXtJRE- A/2. 

	

4.4 	That accordingly the applicant submitted his 

willingness to the Chief Post Master General, Assam Circle, 

Guwahati vide his communication dated 19.03.2001. In the said 

communication the applicant also prayed to the respondents 

for issuing an early appointment order to save his family 

from starvation. 

A copy of the letter dated 19.03.2001 is 

annexed herewith and marked as NEXURE- A/3. 

	

4.5 	That on 14.11.2002 the Senior Superintendent of 

Post Offices, Guwahati division issued an order considering 

the appointment of the applicant against the vacant post of 

Branch Postmaster (in short BPM) in Bordol B.O. under Rangiya 

S.O. By the said communication the applicant was also asked 

to submit necessary documents. 

A copy of the order dated 14.11.2002 is 

annexed herewith and marked as NNEXURE- A/4. 
S 

	

4.6 	That although the applicant placed his willingness 

for the post of BPM in Bordol B.O. under Rangiya S.O., 

however due to not having of landed property certificate his 

appointment to the post of BP14 was rejected. To that effect 

the applicant submitted a representation dated 17.03.2003 to 

the Senior Superintendent of Post Office, Guwahati division 

expressing that he is an unemployed youth and for not having 

moveable property to pledge before the postal authority his 

appointment to the post of BPM is rejected. The applicant in 

the said representation made a prayer to consider his case 

for any alternative appointment. 

A copy of the representation dated 17.03.2003 

is annexed herewith and marked as NNEXURE-

A/5. 

4z4p 
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4.7 	That the Senior Superintendent of Post Offices, 

Guwahati division, Department of Posts issued a communication 

under No. A2-EST/ED/Rlg/Pt-II dated 14.07.03 absorbing the 

applicant in the post of GDSMD, Dhepargaon B.O. under Rangia 

S.O. Accordingly formal appointment order dated 21.07.03 was 

issued to the applicant. On. 22.07.03 the applicant assumed 

charge as EDDA in the Dhepargaon B.O. under Rangia S.O. 

Copies of the communications dated 14.07.03, 

appointment order dated 21.07.03 and joining 

report dated 	07.O3is annexed herewith and ,  

marked as NNEXURE- A/6, A/7 and A/8 ......... I//Il 

4..8 	That the applicant begs to state that although the 

initial approval of the applicant was for the post of P.A 

however the respondents have done nothing towards absorbing 

the applicant in the cadre of P.A. It is not the case of the 

respondents that the applicant is not eligible for the post 

of P.A. The respondents are denying the legitimate claim of 

the applicant only on the ground of vacancy. However, the 

respondent no. 2 committing gross illegality issued an order 

dated 20.07.04 under no. B 2/compassionate appointment/01 in 

favour of 2(two) applicants i.e. Miss. Barnali Das and Nd. 

Abdul Kasirn, who were similarly situated to that of the 

applicant as they were also approved for appointment in the 

cadre of P.A. By the aforesaid order the respondent no. 3 

directed them to undergo attachment training for appointment 

in P.A cadre under relaxation of normal recruitment rule 

against the vacancies of direct recruitment quota. 

A copy of the order dated 20.07.04 is annexed 

herewith and marked as ANNEXURE- A/9. 

4.9 	That after completion of the attachment training 

the aforesaid 2 (two) applicants were again directed by the 

respondent No. 3 to go for induction training in Postal 

Training Centre, Guwahati and to that effect the respondent 

No. 3 issued an order dated 09.08.2004 under No. 

Bl/PTC/Guwahatj. 
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A copy, of the orLer daT 	 nder No. 

B1/PTC/Guwahati is annexed herewith and marked 

as PNNEXURE- A/10. 

4.10 	That the applicant begs to state that on 29.10.2004 

the respondent No. 3 issued the order under No. B 

1/PTC/Guwahati directing the aforesaid similarly situated 2 

(two) applicants to undergo practical training at the 

Guwahati University H.O. and finally abso'rbed Miss Barnali 

Das and Md. Abdul Kasim in the cadre of P.A in the said 

Guwahati University H.O. 

A copy of the 'order No. B •1/PTC/Guwahati dated 

29.10.2004 is annexed herewith and marked as 

?NNEXURE- A/li. 

4.11 	That the applicant begs to state that the 

respondents considered the cases of Miss Barnali Das and Md. 

Abdul Kasim under relaxation of normal recruitment rules and 

absorbed them in the P.A. Cadre causing gross discrimination 

towards the applicant. It is stated that the said Miss 

Barnali Das' and Md. Abdul Kasim were approved for appointment 

on compassionate ground much later in 2004 whereas the 

applicant was approved in the year 1999. Hence, without 

considering the case of the applicant the respondents 

flouting all norms absorbed the Miss , Barnali Das and Md. 

Abdul Kasim. It is stated that in the instant case the 

applicant is not challenging the absorption of the said 2 

persons same being compassionate in nature. The only relief 

sought for is the similar treatment to the applicant as has 

been done to them. 

4.12 	That after having come to know about such 

discrimination the applicant submitted representations dated 

02.02.05 ;  '08.11.2005 and 22.11.2005 before the 'Chief 

Postmaster General, Assam Circle praying for similar 

treatment like that of Miss Barnali Das and Md. Abdul Kasim. 

In the said representation the applicant categorically stated 

14i;ptc 



3UT 
GentraJ /ministret$YQ Thbunal 	6 

20 APR 2009 

- 

Guwahati Bench 

that the cases of similarly situated persons like that of the 

applicant were considered for absorption in the cadre of P.A 

for the direct recruitment quota of 2002 overlooking the case 

of the applicant. However same yielded no result in positive 

and till date the respondents have done nothing for 

consideration of the case of the applicant for absorption in 

the cadre of P.A. 

Copies of representation dated 02.02.05, 

8.11.2005 and 22.11.05 is annexed herewith and 

marked as NNEXURE- A/12, A/13 and A/14. 

4.13 	That 	on 	06.06.2007 	the 	applicant 	made 	a 

representation to the Sr. Superintendent of Post Offices, 

Guwahati Division, Assam praying for transfer from 

Dhepargaon, B.O. under Rangia, S.O. to a nearby office for 

attending his old ailing mother who requires constant medical 

care. 

A copy of the representation dated 06.06.07 is 

annexed herewith and marked as ANNEXUBE- A/iS. 

4.14 	That pursuant to the representation dated 06.06.07 

the respondents issued an order under No. B2/Staff/oftg dated 

04.07.07 by which he was allowed to work as officiating 

postman. against a vacant post in the Kharghuli B.O, under 

Guwahati West S.O. On 04.04.07 the applicant assumed charge 

in the Khárghuli B.O and since than he is working as 

officiating postman in the said B.O. 

A copy of the order dated 04.07.07 and the 

charge report is annexed herewith and marked 

as ANNEXURE- A/16 and A/17. 

4.15 	That the applicant begs to state that since then 

his service has been extended and till today he is working as 

the officiating postman in the Kharghuli B.O. The last 

extension order was issued on 01.01.09. It is stated that the 

applicant has been given the assignment of officiating 

postman by the respondents having regard to his outstanding 

#71f friA LZI 
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service career and having regard his eligibility to hold the 

said post. 

A copy of the extension order dated 01.01.09 

is annexed herewith and marked as 	NEXURE- 

 

	

4.16 	That the applicant begs to state that the CPMG, 

Assam Circle issued an advertisement in 2009 for filling up 

the 84 posts of postal assistants in the Assam Circle by 

direct recruitment. Therefore, there are clear cut vacancies 

under the respondents for absorbing the applicant in the 

cadre of Postal Assistant. It is noteworthy to mention here 

that Miss Barnali Das and Nd. Abdul Kasim who were approved 

on 13.05.04, much later to that of the applicant, got 

absorbed in the cadre of P.A against the direct recruitment 

quota of 2002 whereas the applicant who was approved in the 

year 1999 is deprived of the similar benefits. It is stated 

that the respondents in clear discrimination and in gross 

violation of Article 14 and 16 of the Constitution of India 

are denying the legitimate claim of the applicant for 

absorption in the cadre of Postal Assistant. 

A copy of the advertisement published in 2009 

is annexed herewith and marked as MINEXURE- 

 

	

4.17 	That the applicant begs to state that similarly 

situated persons from whom the department also sought 

willingness for enrolment in the Army Postal Service vide 

letter dated 18.06.1999 likewise the applicant, had earlier 

approached this Hon'ble Tribunal by way of filling O.A. Nos. 

370, 407 and 408 of 2002 (Sri Nripen Tamuli andOrs. -Vs-

Union of India and Ors) . The Hon'ble Tribunal on 25.07.03 

after hearing the parties to' the proceeding at length was 

pleased to direct the respondents to consider the 

representations submitted by the applicants thereto with a 

further direction to the CPNG, Assam Circle to take up the 

AP /)IL 
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matter with the concerned Army Postal Service authority, 

through proper channel, for enrolment of the applicants as 

per relevant terms and conditions. It was also directed that 

the Army Postal Service will consider the cases of the 

applicants subject to fulfillment of terms and conditions by 

a speaking order. 

It is stated that the Army Postal Service pursuant to 

the said judgment passed in O.A. Nos. 370,. 407 and 408 of 

2002 (Sri Nripen Tainu].i and Ors. -Vs- Union of India and Ors) 

while considering the cases of the applicants thereto 

appointed them in the cadre of P. A. in the Army Postal 

Service and till da.e they are continuing as such. However, 

willingness submitted by the applicant pursuant to the 

communication dated 18.06.99 was never attended by the 

respondents. 

A copy of the common order passed in O.A. Nos. 

370, 407 and 408 of 2002 dated 24.07.03 is 

annexed herewith and marked as NEXURE- 20. 

4.18 	That the applicant begs to state that in spite of 

giving assurances the respondents have done nothing for 

'absorption of the applicant in the P.A Cadre. The applicant 

has made representation praying for similar relief however 

the respondents have never, given an eye on the grievance of 

the applicant. The respondents being a model employer could 

have absorbed the applicant in the P.A. Cadre in the Army 

Postal Services as has been done •in the case of Sri Nripen 

Tamuli and Ors. i.e. applicants in O.A. Nos. 370, 407 and 408 

of 2002. Hence, pending disposal of this application the 

applicant prays for an interim relief directing the 

respondents to consider his case for absorption in the P.A 

cadre in the Army Postal Service. 

4.19. 	That it has been reliably learnt by the applicant 

that the respondents are making a move to fill up the posts 

pursuant to the advertisement in 2009 without considering the 

case of the applicant. Therefore, in' the event of filling up 
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of the posts there will be great discrimination on the part 

of the applicant who has been denied with the similar 

benefits as has been extended to his juniors. It is further 

stated that there is apprehension on the part of the 

applicant that after the intervention of this Hon'ble Court 

the respondents may discontinue his officiating arrangement 

making his service life miserable. Hence, the applicant 

prays for an interim order to allow him to continue in his 

present place of posting during the pendency of the instant 

original application. 

4.20. 	That from the facts and circumstances of the case 

it clear that the respondents resorting to gross illegalities 

are denying the similar benefits to the 'applicant 

irrespective of there being clear cut vacancies. Hence the 

present case is a fit case wherein the Hon'ble Tribunal may 

be pleased to pass an interim order directing the respondents 

to keep 1 (one) post vacant pending disposal of the instant 

original application with a further direction of status-ño 

as on date. The applicant has made' out a prima facie case of 

illegality and arbitrariness on the part of the respondents. 

The balance of convenience is in favour of the applicant for 

such an interim order. He would also suffer irreparable loss 

and injury if the interim order sought for is not passed by 

the FIon'ble Tribunal. 

4.21. 	. That the applicant files this application bonafide 

for securing the ends of justice. 

5. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS: 

5.1. 	Because the applicant was approved on 11.11.1999 

for absorption in the P.A. cadre on compassionate ground and 

Miss Barnali Das and Nd. Abdul Kasim were approved on 

13.05.04 for compassionate appointment. ' Therefore, the 

respondents without considering the case of the applicant for 

t 
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absorption in P.A. cadre considered the cases of persons much 

junior to the applicant causing serious discrimination to the 

applicant. The respondents only with the sole purpose to deny 

the legitimate claim of the applicant have resorted to 

favoritism and absorbed their blue eyed persons in the P.A. 

cadre flouting all norms. Hence, the action of the 

respondents are discriminatory, arbitrary and is in clear 

violation of Article 14 and 16 of the Constitution of India 

and liable to be interfered with by this Hon'ble Tribunal. 

5.2. 	Because in spite of there being clear cur vacancies 

i.e. 84 posts of Postal Assistants floated vide advertisement 

published in 2009 the respondents are negating the absorption 

of the applicant in the P.A. cadre without there being any 

reason, which is not at all sustainable and liable to be 

interfered with by this Hon'ble Tribunal. 

5.3 	Because the similarly situated persons like the 

applicant i.e. Miss Barnali Das and Nd. Abdul Basik who were 

also approved for compassionate appointment got absorbed in 

the P.A. Cadre against the direct recruitment quota of 2002. 

However, the respondents are denying the similar benefits to 

the applicant in gross violation of Article 14 and 16 of the 

Constitution of India which is not sustainable in the eye of 

law and incurs interference of this kion'ble Court. 

5.4 	Because similarly situated persons like that of the 

applicant after the order of this Hon'ble Court in O.A.' Nos. 

370, 407 and 408 of 2002 passed on 25.07.03 (Sri Nripen 

Tamuli and Ors -Vs- U.O.I and Ors.) were absorbed in the Army 

Postal Service in the Cadre of P.A. Therefore, there is also 

gross discrimination towards the applicant in not considering 

his case for absorption in the Army Postal Service in the P.A 

Cadre. 

5.4 	Because from the sequence of events it is clear 

that the act of the respondents in filling up the entire 84 
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posts of Postal Assistants floated vide advertisement 

published in 2009 without considering the case of the 

applicant is per se illegal, arbitrary and contrary to the 

Article 14 and 16 of the Constitution of India and has been 

done with the sole purpose to deprive the applicant from his 

legitimate claim. The respondents in totality failed to 

adhere to the rules of reservation and sat over the matter 

which requires judicial interference by this Hon'ble Court. 

Hence on this ground alone the respondents can be directed to 

absorb the applicant in the cadre of Postal Assistant. 

The applicant craves leave of the Hon'ble Court to 

advance more grounds both legal and factual at the time of 

hearing of this case. 

DETAILS OF THE REMEDIES EXHAUSTED: 
That the applicant declares that he has exhausted all 

the remedies available to him and there is no alternative 

remedy available to him. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER 

COURT: 

The applicant further declares that he has not filed any 

application, writ petition or suit regarding the grievances 

in respect of which this application is made, before any 

other court or any other bench of the Tribunal or any other 

authority nor any such application, writ petition or suit is 

pending before any of them. 

RELIEF(S) SOUGHT FOR: 
8.1 Direct the respondents to absorb the applicant in the 

Cadre of P.A nationally as has been, done in the case of 

similarly situated persons along with all consequential 

service benefits. 

8.2 Direct the respondents to áonsider the case of the 

applicant for absorption in the P.A Cadre in the Army Postal 

4- )°41t friL• 
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Service as has been done in the case of Sri Nr±pen Tamuli and 

Ors. -Vs- Union of India & Ors pending disposal of the 

original application. 

8.2 Cost of the application. 

8.3 pass any such order/orders as Your Lordships may deem 

fit and proper. 

INTERIM ORDER PAYED FOR: 

Direct the respondents to allow him to continue in the 

present place of posting along with a further direction to 

keep 1 (one) post vacant pursuant to the advertisement 

published in 2009 pending disposal of the instant original 

application. 

The application is filed through Advocates. 

11. PARTICULARS OF THE IPO: 

 IPO No. 

 Date of Issue 

 Issued from 

 Payable at 

: 	
r 

Guwahati 

MA LIST OF ENCLOSURES: 

As stated in the Index. 

Verification 

X!-ffl'frz4JY' 
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VERIFICATION 

I, Sri Dipak Medhi, Son of Late Kanak Chandra 

Medhi, resident of Fatasil Ambari, Near Kali Mandir, P.0-

Fatasil Ambari, Dist- Kamrup, Assam- 781025, do hereby 

solemnly affirm and verify that the statements made in the 

accompanying application in paragraphs 4.2, 4.11, 4.18, 4.19 

and 4.20 are true to my knowledge, those made in paragraphs 

4.3 to 4.10 and 4.12 to 4.17 being matters of records are 

true to my information derived there from and the grounds 

urged are as per legal advice. I have not suppressed any 

material fact. 

And I sign this verification on this the 	day of, 

April, 2009 at Guwahati. 
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ANNEXURE- i4/4 
DEPARTMENT OF POSTS: :INDIA 

Sr. Superintendent of post offices 
Guwahati Division, Guwahati 781001. 

To, 
Sri Dipak Medhi 
s/o late Kanak Chandra Medhi 
Fatasil Ambari- Near Kali Mandir, 
Guwahati- 781025. 

No. AIX-200/EDA dated Guwahati, 14-11-02 

Sub:- Recruitment for the post of EDBPM at Bordcil B.O. under 

Rangia S.O. 

Since your name is approved for compassionate appointment and as you 

have offered your willingness for GDS post, hence your name is considered for 

appointment against the vacant post of BPM/Bordol subject to fulfillment of the terms and 

conditions of ED service regulation. In this connection, you are hereby requested to submit 

the undermentioned documents to this office within 15 days from the date of receipt of this 

letter: 

HSLC pass certificate. 

Marksheet of HSLC 

Admit card of HSLC Exam as age proof certificate 

Character certificate from the head of the institution studied last. 

Employment exchange identity card. 
Permanent Residential certificate. 

• 	vii) Landed property certificate acquired. in your own name and any 

• 	other source of private income (Annual income certificate). 

If you are unwilling to the offer of BPM at Bordol B.O. then you are requested to 
inform the office immediately in writing for taking further n/a. 

Sd!- 
Sr. Superintendent of Post offices 
Guwahati Division, Guwahati- 781001 
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To, 	 uwahati Bench 

The Sr. Superintendent of Post Offices 

Kamrup Division, Guwahati G.P.O. 

Sub:- Prayer for appointment on compassionate ground to Dipak 

Medhi, s/o late Kanak Ch. Medhi, Ex- Group-D worked 

inder Guwahati GPO. 

Respected sir, 

With profound respect and humble submission, I beg to 

state that I have been selected for appointment as BPM, under 

Bordol village, Rangia SPM, which I am interested to accept 

the same. 

In this regard I may like to inform you that I am an 

unemployed youth and havin.g no other movable/immovable 

property, laying behind me, to pledge before the postal 

authority. 

- As such, I request you honor, kindly favour me with the 

alternative appointment and oblige thereby. 

• With best regards. 

Guwahati 

Date- 17.03.2003 

htwente 

Yours faithfully 
• 	. 	. 	5db- 

(Dipak Medhi) 

Fatasil Ambari, Near Kalimandir 

Guwahati- 25. 
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DEL>Alt'IMlLNl 01' 101S INDIA 
OFFICE OF THE SR. SUPER1NTENDENI' OF POST OFFICES , GUWAI IA'!! 1)1VN 

MEGIIDOOl' J3HA WAN '11 1IRI.) FLOOR , 0 U \VM IAll 781001 

No 112 / Compntionato appointment /01 	DLth d at Guwuhali th07-2004 

'I lie tollOwg (fl utte h&ivo tiueii &j)j)IOVed vilo CO / Guwiihnti meiuo No : 
Staif I 16-CSC /04 dated 13-05-2004 under relaxation normal lectuitinent iuk InPA 
cadte against the vacancies of direct iceruilinent quota for 2002 and allotted to I14 
i)Msion to compassionate appoilltneItt are hereby (iFCCted to uiidetgo 4tttaeluitutt 
i'raiuing for period as presetibed at (]uwahati GPO with cl [ct horn 02-08-2004 

The caudidou will get relieVed on the day ui ci upiclion Of 15 ( Fillccn ) diys 
attachment 'l'iainiiig and they ar6 to wait till d iicctcd to Ufl(1C go liRhictiun 'I'raining at 
1'I'C / Gu\vahlali 

1'tulng toe peiRni allachmunt Itiiiiii; lucy will get alloviaen an a(lnhinHihlC 
iiiidci' cxistin j i, itilcu 

	

•L, No. Name of Candidate 	 1 'ost Of lice vliei c attached 
I. l\lin 	liaiiali_1i)iii , J)/O. late Nagcii (11. l):i 	(ivajiati (.1'( ) 

i..JjVill. Sijtdt :4- 	gliopa , P.C..). C1ang;aii 	I 
Diit. Kaunuj) ( Assa.m  ) 

I 	

. 	 ! 2. IvId , 	2du1'Iujj1 	I S/U. 	a Ic \'lokMllcd All 	(i . uwi1' iii Ci PC 
Ex-(iI'oupl) laihata , ('Ii ). ")PIM I aitata 
1)iI. 1\.a1111111) ( Assaiii) 

- 

Sr. ilIJ)CIIiiteIRlt III (it Pont (.)tlicc., 
I )iviu'ion Guwahali-78 1001 

(opyio: 	 I 	, 
1-2. 	'1• e Candidates conecined . 	I 

3-4. 	Th PF of the caudidatai 	 . . . 
The Sr. Postmaster Guwahati GPO, Otiwahati- i 	 . 

the ChielPuslinautci' (.Iciieial , Assatu Circle ( uvahati-7Ht001 

SlUe. 	
•• 	

H 
Il)e)i1ilLfl(ILpt 01 I'03L 011k' s 

(i uvaIiat })ivinioo , invahali-7 8100 1 
\_ 	 .• 

how 

......................- -, . . , .,.,.'.o. ...........................................- 	. 	 .......... . - 	 0 	' 	•_ i 



• 	 '! 

- A/to 

1) ' 
Guw0h.t.t \ \\ 	 . 	

j 
lNO,,jpQr 

0 	 ,0 

D1'PARTMEN1' OF 1 105I'S INDIA 
OFFiCE OF 'l'li.E SR. SUP1iRINTE.NDENl' OF POST OFFICES , GIJWAIIA'fl D1VN 

M.EG1-1DOOT I3UAWAN T!1.IIU) F1..00R, (IUWAIIA'Ii - 781001 

No : 111/ PlC / Guwahati 	 ( )aled at Guwahati the 09-08-2004' 

In puninanco f CO/Giiwahail iuo,uo Nu Stat U I 0-S/2O0. (ated 21-07-200,4 the 
1I1owhig Ikewly f3C1C'lC(l cuitIldtt tjq)I'(}VCit vide CO/Guwahalt memo No. taW16-
CSC /04 dated 13-05-2004 wider relaxation of normal recruitment rules in PA Cadre and 
allotted to this DiviBion and now under Aitaclunent Training ;it Guwahati GPO are 
Itcieby diicckd to undergo InductionTiainin at TC Guwaliati to be slatted horn 27-08-
2004. . 

SL No, Nanw of the Ca mlidates slind Addrei 	Post (Jtico lyheue woi Idug 

bid. Abut 1< ;.I3him 
8/0. Late Mokthcd All 

, l3aili.aLi 
l<.aiiiiii p i\tiain 

• 	Miss. i3arnali 1)a 
\ 7 	1)10. Late Nagcn Chiaitdua I )a 

vii i : 	ciiduii,hopi. 
II'. 	 . V 1I. 	 • 
Dist. Kauuui: Assani 

(_iuv1iati (.j[>(_) 

(iuwah Ii GP(.. 

rif kCT 34ft.n 
Central Admhiistrthe Thbuna 

20 APR 2Gu 

TrT 	V3 
'3uwahti Bench 

The candidates sl:outd repei t to • the J)irectm at PlC ('jUv. liati on 27-08-2004 
posthvely.  

Sr. Sttpciiiit'iuknt * V 1'it OhJicc8 
(Ii valiat i i)ivini 'u , Guwaliati-7 81 001 

Copy 1(1 	 0 

1-2. Thc Candidate co .icerncd 
3-4. Tlic 1>1' of the oihcial . 

The l.)ireclor PTC , Guwahali ( wa1iali-1 
The Chief Ponlinwitci (kitci iI , Ansatn Circle , ()iiv tntli-78 1t) I 

' 	The Si. PolilmaHlur Guwahati (i I'O ; (.i uwahiati- I 
OC. 
Sparc . 

• 	 . 	 , 	• 

AØt'tAi . 
;• 'Iieiitt ulent l IIIt (.iIIi:ci; 

• 0 tIi I ('iiI\vahI%I'I-78 l(Ol 

0 	 • 	
0 
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Guwahati r  - i*i 	 vita 

Cent Mrn0istrat Tv*unal 

20 PB 2009 
/ 

rZ'  Z  atj Be 

ijpiflurst75  

INDIA POSI .  

/Y 	All t.. 

DEPARIIVIILN'l UI l051S INI)IA 
OFFICE OF TIlE SR. SIJPER1NTJiNDEN[ OF IOSl OFFICES , (IIJWAIIAl'l 1)(VN 

MEOJIDOOT BLIAWAN Ii IIR1) Fl .00R OtJWAI 1 All - 781001 

No : It 1 1 I't'C / (iwnliai 	 I )alcd at ( iiiwaliati thu 29-10-2004 

The loflowmg PA ( 1)ii'cct  ) Iraince flI)j)IOVC(l 111)(1e1 .  relaxation of noinial 

rcciiiitnicnt itilcs vide CO I Onviliall iiieino S1a11 / I(-CSC I 64 datcd 13-05-2004 

coniplelioti of Induction Iiaiiiiug at PF( / ( hiwaliati ate heicity (1it°CctC(I to Ini(ICIg() 

Practical '[raining for 15 ( Fiflecit) days linin (lie date of aMsIIndIig at (Juwahati 
t.Jiiivcisity 110.  

SI No. 	Name (if the Ii iliec 	 I'UMI ( ) tiicc wlictc attached 
fvld. Abdul I<.a;itn PA Itainec I' l(,/(uwaliati 	 01 J I I( ) 

L 	hiss. j3ainali l)as l'A Ijaince I 'FC/Ouwahati 	 t. ;tJ 11() 

SA 
S I. S opet intcnddut ol Post ()f Iiccs 

(InvaIiati I )ivisioii , (1i,va1iati-78 I 001 

(:)I)Y to 
,'l -2. 	The OIIICi81COIICCFIIC(l . 

3-4. 	The PF of the oflicial 
The Postmaster (5uwahali Uttiversity I I), (luwaliati- 14 (öi information lie will 
IUO1IMII a Certificate to titisi olliec rcai'ding coniplctiuti oF Practical at his of!icc 

the Sr. Po.sliiiastci (Itiwahati ( 1P( ) .Ui,wahIiti- I  

The l)ircctor PlC! (hiwahati 
I lie ChieF Pos(niatcr ( ciici'aI , Asstu,i ( 'iicic (1 tiwahinti-7 II1001  

OC. 
[0. 	Sputo . 

Sr. Silpcnnt?11 ol I'nsl (flhlccs 
( uwahati I )ivisiti 	htati'78 1001 

Fl 



'irn 	'3 tom r 

20 APR 2009 

uwahati Bench 

 t. 	•. 	•, 	,'"!  

A ri 	x iPL 

ii 

Iti 
(i ii 	Ii a t i - .1 

i..il1: - 	iii 	(\I.IiI,Ti I 	i,';'lii, 	Ici,- 	,n. 	T1IIIII,ltIlIfp,,t 	An 	the 	,:a,l,'rT 	of 

	

P.A. l,iiideI' 	cplrix;,t;ioii of ,iul-mal 	recrlii t,i,cnit; P1,11115. 

With 	t.Iiir 	Ip;pr,:I; 	-I 	hpi4 	to 	I •iy 	It,i 	'fill Iiii,liii:j 	fpi, 	I It,ipm 
liii- yLli.lT- 	Ipinti i:ui,;i;Irpr;tI. iiiti 	and n:rit-irialy 	achici;i 

Ahat 	my 	I Ti Li r 	1 	I; p 	I', riii 	Ii 	Ch. 	ii I' Ill I 	ml ii ii TI •i 	till 	I' iIIj) 	1 'V " I' 

ulilh.l. 	1; Ii', 	i 	Li I 	llvpI I. 	pp 	i I id 	lift 	' 	. ' 1 / 	1.1111 I ii 	fill 	liorvirv.  
I iIliHiij 	it I;' 	' 	p 1 I; 	i' 	hin 	dVILHI 	app 1 1 ed 	lii, 	1:011111 $IP I (iii TI I; P 

;?jTI:'ciI)i,iI?Ill: , iI(I 	the 	III, 1:1011-I h' 	(:tiILi?ti, 	iiit il)() 	1)1% 	my 	lilictI 
gIr'r Iii If'ChI'CI pu.' in lliI'IIip-  PIl i-plpviiiit documen ts during 	the 

of 	11icll 	:i'pip;iilprat in,, 	I was 	amkud 	to 	p I ncu 	my 
will ingnesn 	ipertt-vIjtii 	iii' TIII;UT - ;) l;i(ii, 	in ('tI - uiy l',,c;t;ul 	Oevviro 

:;L'qi,ipn 1; ly 
 

	

the 	i'liily i:oiist:i ti.uhpd 	COIflhl1 ti1111 	RppIOVd 	my 
lpj) I ii: Ti t 1:111 for coinp PIS15 i 0i at u appointment  on 1 1 . 1 1 • 199 	UIDCI Pt' 
P1?] ax,ition 	of 	,uci;-iiial 	r1?CPLIj t'riieiit; rii1um as I".(L4-Ti41(1 
Ti'TTI;r'cI 	LID 	Place 	iii',' 	.dll iii'rn.'o-. 	.iliii:Ii 	I 	.icl'llllIIliqIy 	iHil. 

	

Ii, 	niviII'ly 	iiIi'I 	1.110 	COilij)t?1 1 Inn 	llc?('IJ 	of 	TI 

ii:>Ip 	I 	WFIS 	cijnpl:t - a jut; 	to  j.iu,i,'"a'e 	i'Iii' 	ii,nttei 	tiatciu:I1y 	t)i7f''ilI' 
Liii:' 	c.:c'IICLrll 	Tii.iLIll)l'i ty riiud 	said 	Til_,tJI(itI l;y 15,_IblP(iLI11l,hly 	lumoPul 

Till 	i:,i'clpr 	ifput;?,'I 	21 ./.uSi 	njliii',,i,it:i,i:, 	'up 	as 	El) 	u.i.p.f. 	22.7.133 	III 
(:11 ,? 	l.)I'iPpTirc1Ttoii 	B . I.I. 	I 	JOII1P1I LI ipnervice 	a:ot:di,iq1y 	and 
'i IPIPPIP :1 y I 	am 151' IV I luI. 	the i i' 	to tIll? 1)1115 t of 	ny shillity. 

	

lint 	ii', 	liiiii,p'i 	my 	'ni. li 	c'i'i - vit - 	l',',mi.iu''' 	I 	had 
ii .  i ' i 	I in 	to 	Cliii),' 	-I 'i ii 	 lip 	 p , 	ii p I, 	d 	20. / 	,1 'I 	Ii y 	' ii i I 

Iii 	I. il I y 	" ,i LI_i Ti t i'uI 	. 	1? l'.l iii P 	awaiting 	r:i,lillp ;I PIP I PIP 1 TI I;,? 
•1;l'mnil'iI:fliplii: 	I ii-'' 	(lip 	ii;IP 	Iil'('lI 	ill 	P1111 	the 	pc'i'r.I ._. of 	1.1). 

	

'In' 	(1)1,0:1: 	I P1:1141 lpi.'nl. 	iii,int:, 	liii - 	y1uI.'. 	Ito' 
ii 	1,1 	"u'iiiuu 

 

	

of 	iii" 	ramv 	in 	nIT,,) 	n,lIiTll'PIlt 	in 	TI 	r.i , t,,PfI1,ifl)t  
V. 1 Li '1 

	

tOil. 	.iI', 	tim-i' 	i'Tiuill)liTIl'''P 	are 	TIllilli I;t:plIl',I 	1I1TIIt'II 
I' 	Li if? 	.1 Ill I I ri' 	I TiC I; 	'p 1 III TI I 	oi 	TI i.iTI I I: i II p . 	U"Mpa"ni"""51  

TiI.iif'Iiuiliiii'I,I; 	Iii 	i 	ii,.' 	;iiiiI 	ii 	iii-,' 	i':i-'' 	ii 	Iii'i ii:1iii 	I ji:;itil: 	1il.i'lh; 	hipi'; 

	

i -iIfi'pi'II 	i.iiim'p,'no 	iif,ii i','.I,.,'.',' 	IiiO'fl 	,iItr'rpil 	iii h;Ii •I'.il. 	, i'pI' 
ii ,i i'ii i'  I' 	,1 i N , 	a r Ti I P . 	I Iii' 	n i' I vrt 	I' ifililli t I: I' 	4' 	Minot 	Til 'iIn'' ''it 	1411' 

till' 	iilpl,iiuilii,i - iil, 	ill 	I'.(\. 	i'pI,',' 	hut: 	in 	peril I Ly 	I 	117111 
nu'i:PIii 	a 	.Ii'ii.ipi 	.1)41, 	-II Ni 	Ivan 	 )T) 	' - pu,'. 

	

I Ii 	I: 	t i ' 	i ii 	I Ii - I I; 	'_' I ii., 	' ' 1 	l,1i' 	111a I. 1; i' I . 	I . 	,' ;, I  III''J I 	I 

	

''-nmi 	Ii, 	ii''. 	iii 	iii 	I 	TIn' 	'in'I 	LII 	uI l,Tl' 	Iii)? 	TI 	ILIITL 	Ill 	I:Iiu' 

	

'iii 4''? 1) 1 I' . 	. 	Lu 	iii' Ip I; 	LhP hardship. p  

I Ii ,r.iil. 	ii 

I Ccii" I L 	yuilil' 

'V. T-O 

1111' tiii 	I 	''ill, I 

/ 

p 
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/ 
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	 DAtes O V1.111,114) 

I hp (ii. I E3 t; ant: Por, t Master tieuiei'nl (Staff> 
Dcpartrnent of Post, Assarn Circle, Ghy—l. 

Sib:— An appeal praying for consideration of my' cise for 
appointment in the cadre of P. A. on companion ate ground. 

Si r/Madam, 
With due d?ferellce ar(J pr-ofcii.uiid o5utimission I beg to lay 

the 	fol i(Jliinq 	few lines -for your 	kind 	con8ideratiorl 	arid 
	

0 
ac t;ion thereo I 

•itiat:, 	after the deat;hi of my fath,ip, - Irile K,i,iak 	C 

for 	coiisideration 	of 	my case 	for 	appointnieri 
thank I 	t.iIio lias an emj I uy'i of i 	cit al (Jepartme,l t , 	I 	a 

	

I 	on 
drit Amjnj 	T;b1:rn 

compassionate ground. ihe concerned authority acting n my 
to2 0 APR 2009 such request to compi ate the formalIties, directed 

mnirril al -i 	the i-el evant i'ecords and information In 	conr action 
1.11th (fly such appoin tment and accord log 1 y I furrii shed 

	
those 

lrifoi'ma t ion and records to the said concerned authorl y. 	TIa ;rrff&-, 
Guwah, Bench 

Ihat , my prayer for rtppaint -  ,nic,it on coiIl1.IaBlo,1te 
iias 	di.iJ y 	cotiiJei - eiJ 	and 	to 	compi ale 	thie 	ccinisldaratlori 
prciceedinç 	the authority concerned through his official 
coinimiinicat ion soiiqht 	br my wi 1 1 I nqncas to serve 	In Army 
ritai Service. SuhDaeqiJenh: to t;hiat a ccminlltee contituInd 
for approval for appoiit;inent on coriipnsslonnie ground and the 
a a i d comm .1 1 t e e on 1 1 . ii . 1 999 app roved my 0 ame a 10119 ii I Iii 
ot;her 	eligible 	candiclite. 	After - 	the 	approval 	the 	said 
cociceriiei.i ai..it:hioi-i ly aqa iii stii.çtit 	for will iriqiiecns t;o serve In 
t;li(.? 	:l(:iv I: cil cle a i tmeii ( 	lii Cicip I) c n_1 t'c I . a . Cad i - a 	of 	P . A 
arid accord log ly V p1 aced my iii 1 I I iiqriccs In al fl rnia I I ye 

hat 	c:hiie 	tn lisa c::t.Tp,na 	IiniiuiciaI Iiari:Jahiip I 	had 
to r:nir;lin my case repeaiecily before the concerned authority. 

seek mci my will irigniess for absorption iii GUS posts and I (IRS 

L ater on, the concerned author y issued common icat ion 

alo 	inifurrjied that in the event of my u,i 11 inqness 	against 
abcor -ptiori in the (lbS cadre I wouic:J lose my entire claim 	of 
compassionate 	appoitilmeist;. 	tinder- 	these 	compel 1 log 
ci r - ccimrtarices I had to place my ol ii 1 incj riess f o r 	appointment 

i:ninpar:loiia1e qroiiiint aiiii ac:cutdliig ly by ;III 	niuier 	dated 
I. •/ . dd 	1 got; my appi:> iii 1iiieii 1 in the cadre of 	(31)5 	I.I. a. I. 	

41 
22.7.21:10:5 in the hil'pai.iaon Ul_Il. l(; h'IresrJnl I am servhrirj as 
[?1(IIA in the said Ic_U. on the atrr.'nqth of the aforesid oudar 
Ii a I; i?i1 : i . . 

I ha I 	(A 	i l i 	ni y a a i - v I c e I; puiu_u re I cou I d 	come 	to 
llia(; the 1 I at ;ipI,l 4 i-ii.i IHi 	I I . 11.92 my name appenied 	at 

ri it 	11n..'. 	aiiil 	:!ii 	-'aiih 	I iI; 	ccuitainai.h 	11 	appicived 
c:I.inini1.a;. 	11; 	ii; 	Jr-itiiiririt 	to 1iu•'ui(:in heje 	hunt; 	from 	the 

;a:ii:I 	nipprciied 	I ii; 	oihi'u' 	-miiiii la I I 	;i t;cicteci caridiu:Jatea 	tum'tv 
u1b0iveci iii P.A. niclue 	iuiet r - nn uiy'_e If aluliq t',ithi fithern 

have I:aaui coupe 1 1 rrl/t:u ml ace nun 	ml I I incilleqF, for 	ahisoipt;luru 
ii 	 c: ad r e . 	iIim i 1. 	cii y , ili) 	c: are 	II as 	icc: ominprid ad 	and 
appuovec) 	by Ulue mmcmiii! t;(.-v (iii -  abaorphirjn in P.A. cadre 	arid 
l:,u.:u ihi 	ti a 	c: ad ma T,  ': a r I:>' 	i 	(Al I I u: 	111 I I: 	ray 	en R 1 125 	R a 	i.ie 1 1 	11(3 

	

a 0 	ii uh):; u:ariies a 	lou.'ei 	pay 	crihut 
1:1:; i: u 	r ci c-ui 	I I I  mmI 	lu 	( i ll I 	I I  it 	I 	• 	mr 	u 	I 	I 	'i 	Mr , I 

ulmmmI.uum:I 	:I 	ji(- 



Iiat 	vptiti 	my 	ttrh f.jpvtnr: 	I 	pifI"I 

rp r V, r'n t t i cs 	to 	t I A 	Lit C. ) 	' 	I 	I 

ped 	 orders : out the 	 tecl 2(S. /..'L4 ;.rid ' 

u 	n t 	
1.I.L) 	hy 	i,ItIiII 

have been made on 	cDIllpass10rte 	rC)LIri in  

cadre 	
airtt the direct recruitment quota 	

11egaIlY' 

names appearifl9 in the ordern dated 20 .7- and 9.ø4 are 

for more junior to me and at preseflt they are enioyinQ the 
bnefit of Group D pot. On the other' hand thoUgh 

my' CUQ 

was conede1'Qd aqalflflt p.. cadre I wan 
C0Ip011,dt0a t 

the p i st ii U e r (3 I)3 c ad r e 

It 	
is under the facts and circL1nflta11ce 

	stated 

tbuVe 1 ray before your onour to observe m p 	
e again st the 

h  

i'.(-. 
cacirC as has hen done 'in case of others and for that; 1 

Shal 1 1'(?Uh'ifl vergretftnl to you. 

ihanking you. 
Sinc:etQlY YourS 

Atf'ct< j"te 
3ri Dipak t'Iedhi 

	

, 	I)tnc?par Gar,ri 1.1.1.) 

t

ell 

LOpY 	
perir1'tenden1t of

.  Iost uti ices 

A 1 -3 itp,Circle 1  

Gent1a Mn(flIStfl 	Thbuna 

20 APR 2009 

it Ti 
Guwahati 8riCh 

/ 
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14,  
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Cetai Mir st 
I 	4' 

hi, 
he Chicf Post Master General 

2 0 APR 
l 	

2009 

iegcoot i iuiwan 	

bate 22111/2005 

Assam Circle 

u I. 	 wahati Bench Civtduiti  

Sub 	An appeal praying for consideration of my case for appOi utinctit iii tire cadre 

of 1 1 .A. on CoIIi1ThSSiOnate ground. 

Sir, 
With due deference and profound submission I beg to lay the 1011owing t'cw 

lines fOr your kind consideration and necessary action thereof. 

I'hal, a fler the death of my father late Kanak Chantha Mcdlii who was an 

cm1)lOyCC of postal department, I appl icd for compassionate ground. The concerned 
authority acting on my request to complete the formalities, directed me to furnish the 

relevant records and information in connection with my such appointment and 
accordingly 1 furnished those information and rcCOI'(lS to the said concerned author ity. 

That, my prayer for appointnicnt On cOlUpaSSiOnatc ground was duly 
considered and to complete the consideration proceeding the authority concerned 
through his official Com municat ion sought for my wi lii nigniess to serve in Am my Postal 
Service. Subsequent to that a comm iUee com istituted fOr approval For appolirtinclit on 
compassionate ground and the said committee on ii . II .1999 approved my name 

along Wi lb other eligible cpndidatc. A 11cr the approval the said concerned nutliori ly 
ii sought fOr willingness to serve in the postal depat uncut in Group - I) cadre i.e. 

of' PA. and accordingly I placed my willingness in aflirivativc. 

Flint due to the extreme financial hardship I had to pursue lily case re1icatedly 
befOre (lie concerned I .ater on, the c(.)ncelrred authority Issued 

comnitinieatioll seeking my Will iiigncss fOr absorption in G DS posts and I was also 

infOrmed that in the event of my willingness against absorption iii the Gl)S cadre 1 
would lose may entire claimii of' corupassiuliate a1ipoiiitmmierit. tinder these colimpellilig 
cii'culnstnhices I had to place iriy willingness fOr apioimitmliCtlt oil coimintsMioliiIlC 
ground and accordi hg1 y by bami oi dcr dated 2 1 .7.2003 in tire I )ficpargaofl Ll,( ). At 
present I am seing as 1Dl)A in the said ftO. on tire strcngtll of (lie aforesaid order 
dated 21.7.2003. 

That during my sc'iCe tenure I could come to know that the liSt approved on 
LII .99 my name appeared at Serial No. 6 and the said list colltailled I I iip1iiiivcd 

candidates., It is pertinent to miierition here that to;ii (lie said approved list other 
sitni hai'ly situated candidates have been observed ill P.A. cadre whereas mnysel F airing 
with others have been eohilpel led to place our wifliiigmrcsS for abSo( ptioli iii (il'S 
cadre. Adia it ted!)', my case \vas iecoirimiicndcd arid approved by the corn mi ttcc fOr 
absorption in P.A. cadre and both the cadres carryi rig di Iicrciit pY scales flS ell as 

status. Since, the cadre- oh (J)S carries a lower pay scale the comrceriied author it) 
ought not to have compelled mc to accept (lie post ol LI)l)i\. 



Ihut, ventilating my such grievance I preferred rcprescntatioliS to Ilic CPMO. 
Assam Circle wherein I also pointed out the orders dated 20.7.2004 and 9.8.04 by 
which appointments have been made on compassionate ground in P.A. cadre against 
(he direct recruitment quota illegally. The names appearing in the orders däi620.7.04 
and 9.8.04 are for inure junior to me at picscnt they are cujoying the benc fit of (roup 
I) posts. On the other hand, though my case was cousidcrcd against P.A. cadre I was 

compelled to accept the post under GDS cadre. 

ii is under that Facts and circumstances stated above I pray belore your honour 
to observe me against the P.A. cadre as has been done in case of others and ortliat I 
shall remain ever grateful to you. 

Thanking you, 

Sri Dipak Mcdlii 

2 0 	PR 2009 	
: VLI.)DA, 1)licpaigaun B.O. 

Rangia - 783554. 
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C'Opy to 
Senior Superintendent of Post ()lliccs 
Assani Circle. (uwiati - I. 

ACT( r'O\VLE)ç Pv)ENT  
N1 N 

ONAT U R 

........... 

Jk 	/ 
• 	2y . 	p.I 
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A.  

tho 	cjOr WpCUiIlL(.tl(hhtt; 
 

(JU111ilU jjjvifliOfl , ( 	.jI 	t.i)U(i01 	'''• 

- prayor tUL j1uLc?:.  

Lj 

hUVC the 11oncr tO 13 befOrU you the 1f11ouing 

tew I lE1O3 ior 	vc*.1r oil your Iciitd poruz]. aild syipathetio 

cott5iderbo1 and nocO3SrY actj.OEL tltore°n. 

111Ltt .3i.r, I &fl afl OIii)J. OyuO ()f yCU 1 U UL'UdIfl1.d 	iattI%E i L 

IIL1V1U(J the 605.(JUtti(.t (iii E. L). U.A. /1itC[)rtU 	UfldO 

Rafl(J.iü 

 
-rub-post ()1fiCe. I hive boon orkinc in this oi.Ice 

..CjflCC 22it july,2003. 

That Str, as per my 1(llOwidc1e and bc1ie, I have been 

wOrkiflJ In thi I 
LO()tt . with a qrei.tt duVotiOn litld 1111IV&3 hoVer 

btel1 iiocj1utinJ my uUtieU. 

'Ihut Jir, lily iuuUlui .1. U U wJ.C1W 	t-t aboUt /2 y4JlrJ oJ. d. 

10 1ia befl sufiering frc)lll Old ge 
3 j1iiietit_ and 3110 is a cOnstatl 

patient of Ityp)rtens.°' and dtabcties. ie 
 rciquiroo constant 

mnuical care. iiqh 	
bo poi.b1O only tOfl I. tem;lin with 

a U my muoLlior Ii;ii uO li tt  ulla 
to look aLtur m or ooiopt mu. 

u odor above cir.c it con, 	Ifl otL1.tcJ di.J I! icul ty work 

in a clJ.stant and jrtc.ri0r vi1iaci at pLo53UL amid my transfer to 

cuwahati or to nearest office Of my residenCe Is urjeflt. 

it Is thereforo pmamyd tJiaL 'OUL UoUOur may bo pleaSeC 1  

to tran ofer mno frmn Upam: comm u atich under flarmia aim).- 

onL 01: il u 	'or oUt. ol. I: Lu 01: itl' 	u .d. ,0I kU flU o:% Li y 

;di 1iOU3i.1JIu. 

a s  act of 1 iiI(mn'- 

(\) / A CIcNO WLEDGEMEN r 

Received 

*1 	i. 	QpI9i/iIpn l'l3lj 
n 	 Leltár}Poslcfl , d/packcup .i10l 	No 

2?iiJ 

j
...... 

• flj 	• 	(-p 	) 
o Insured for Rupees 

Frni1 711 tuifti 
Dnte of Delivery 	19 1 111 nut 	immu / SigaR,in of flddresse 

k'ii ZII / Score out the fiittr not reqnii ed 
* 	it 	j 	F [01 ,1 I For ilisin ed arliclos only 

4:. 

youru .f.31th1u.Ily, 

. I Li 	ii h i'ioi.. 
( ri Dipa Itedhi I EUL)Pt) 
viii . Fa LEE ri iii10 nbtmr i 

LUwatLEti - 

 

id. it . KamnI:U p, )\f3 EIn 

t1. 

fj I •j.Li r(.nm,1J.Il over JL,I _L 

I 	\.\ 

Mvuct'f 

CoJ)fra j 
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flrirCT  
INDIAN POSTS AND TELEGR.&PIIS 

tj  

- 	
(t 	2,;r 	jtTI, 	 •. (e Rul 	267 PotL 	c.1 Tctc2,ph 	I niincial IIaidbook 	oIurn- I 	S cond 	1) 1c 

riu.i 	.q 	 1t.it 	' 	 •.: 
Chirc Rp1rt 	ud Receipl for c:iIt 	u(I MIIp 	Iri(cr 	f 

rr f 

	

Ctrtiiicd (hat thc charc of IhC OfilIc flf 	 I • 

rnnd over by 
 

f)9 	
it (pticc) i4 i 	t uLt 

tt 

t: 	(dc1 	
.7/ 	 . 	

IlOOII 1(1 
	tLlIiCC '.'.•h 

	

I 	• 	IiI 	- 

rnit iiu;pi 	 . 
Reiicil Qfj;cer 	.• 	 Relic IjII" Officei 

[ 
''P .l . O. 

C.ent3$ MrnInstra$ye Ttib 

20 APR 2009 

rrii 
Guw;Thatj Bench 



(zi) rr/Cacti 
(tt) 1f/Sl'irJr. )tnprc:t 

1ni i 	;ti1 	-. 
Made up uf 

(i) f 	sa/Stamps 
( :) ci 

•j 	1urr'I 
..! 	• . JICCT 

20 APR 2009 

Tç 
GLiwahat Bench 

;.•; ('.c:• 

- 3 

L 	rrur fii nti 	 h titf . tpi 
(i 	it; ct 	 it;) 	i1 	lj 	zi 	•:; 	tiifl I 

'Ccrtified that the balanccs of tflis hite of th 	cvcnI 1ooLs (incinttii 
Stdc Book and Reist is) and accourtt5 of the office hvc 	it chcckcd and 

. 	 ... 	. 	 . 
jjq 

t94VtttRI 
tCort'.,.d that thi baencc is dot dcd hOlo\/ crt ,'iandrd ur (0 1T)C 

by thc Rcticvcd Ufccr i.nd 1 PCC)t 1 11c i cspo,i Ibtilty tot the tn .. 	. 	. 	• 

Its. 	P. 

IN 

S 	• 

19 	 • 

(Forwarded to 	 - . 	• 	si iu 	i ) 

:::: 	5TZT1• i 	TY 	it1 i ui il 	t7T1 r knT 	I 
F 	Thc CCI Ifi.i w1iu n actuaily CIIed nny b scorn.] II: .w ;h.. 

'MCLP Sr't.-177 & 14 F..f /72/74—SF.IJ2/ 3.'-lO7..fl,Co 5cG 	 1.t 

r4 



4NJxr:_Lf ! 
Centraj AdministmMiro. Th, 

20 APR 2Uu 	41 ,  

TuW
DEPAft1M1NT (i IOSI S

wahati Bench 

OFFiCE OF TIlE ASSIST AN! SUI'ERINl ENL)EN 1 OF P051 OFFICES 
\VESi' SUI3 l)IvISION: (JUWAL IA! 1-7) IOU! 

N. I t2.iStafti( )t fig 	 cIatct at ( irtvali;ili I 	.tairri.iiy,?(H19. 

1ie 1ol1uving temporary anattgciiiciit order ate Issued in (lie intei est 1)1 

rervice. 

I) 	Sri 1)ipak Mcdiii, (US/MI.), lihepam ;&aon 130 in account w.iV. Ran 'ra 
,MDG on being relieved will join and olliciatc iii (lie POSt of l'os(mnau, 

K]iarghuli SO, in account with Guwaliati G1'O vicc vacant post w.c.L 

03.01.09 Ibr 9() thrys. 

Sri Moiran Cli. Fuiiiar, (1I)S/MU, l'ltaiiil)iiF I lafl)a jaIt 131 in 	ceuunt with 

Rairgia MDG on bcur relieved will jour and oflici:ttc iii (lie l'cmt of 
Postman, l3liaralutrrullr SO in account with (ivawaliati GPO vice vacant 
I°' w.c.I 09.01.09 1 or 90 days. 

Md. Mofiamnmnad Au, (ii )S/Stairip Vendor, l'altan Iiai.ar SO iii account 
with Guwaliali G1'() on being relieved will join and officiate in lire Post 
of Postman, Rehabari SO vice vacant Post  w.c.f. 03.01.09 for 90 days. 

1) 	Smi I larapali Fatowamy, G!.)S/MJ..), KaiiiaLliya. SO iii accuuiit with 

(:ur'a/scili 1'() On 1)Cil.ig rclicvccl ill jOin and oflieia(c iii (lie l'o'r( of 
Groul) "1)" Kanrakhya SO, in account with (Juwahati GPO vice vacant 
post w.c.f. 03.01.09 for 90 da);s. 

Q) 	4d 	I Irnun AU Ahined Gi)S/!\'l I.), 1'alalia1111i 130 Iii 8CCOtIIit 	'it1i 

Nagarbcr'a SO on being relieved will join and otliciate in the Post of 
Postman, Si lj)uklitiri SO, in account with (Juwaliati GPO against heave 
vacancy of Sri ]iliarat Saud, Postman; Silpukhuri SO w.c.f. 1.01.09 11w 60 

clays. 
6) 	Sri Iswar Sauna, G US/Packer, Pal tarn llazarSO in acuouint with(,iiWiliaIi 

(1'(_) on being relieved will J(Iill and olliciate in line Post of Group 'I)', 
Pairdu SO vice vrcamit f)OSt w.c.F. 03.01 .09 11w 90 days. 

The amramic.mncnl iniacle is purely an adhoc and lctini)uIarv t)asls and time 

rJci\'icer; will cornier neither any rilLlrt upon the ollicial to claim regular atirorliliunn iii tire 

post nor will l)C counted lovarc1s any piomuotiotial grade and may he let initiated al ;nmry 
time Nvidiout notice. 
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TF4i 3ffitJT 
C4ntTaJ AdminlaftaMva TWbunal 

20 APR 2009 

uwahati Bench 
- 

AWE SupUl. ot P03 
(1uva1ia( _\VcnI - UI) I )ii, 

uwahat 1-78 1 lit) 1 

Copy to 
I the Sr. Supdt. of P0i Guwahati Du , Ciuwaliati -78 1001 Rr kind ii,fjrniatiOU 
2.The Senior Postinastcl, Guwahali (il'O; Guwahati-78 101) --do- 
3.1he l'ostinaslcr, (Juwaliati university 1 1(.) (iuwahati-7% 1014 —do- 
'I .Thc 5PM PanduJSO Jjharatumukh SO, Nagarbcia, S ii jtukhut i 5O,K311111 -,hya 

SC) and Paltan Ba?nr f6j . information and lIcccs3ary action. 	 U 

5. the SLM (P) I3ijoyna9a1 -  Sub DivisUloil loi intorwatiolt aVd n/a, 
6..1hc Official Concerned. 
7.00. 

Asstt. Stipdt. ut PUs 
(nvaIati \\'cftt Suit I )tt, 

(Juvaliati-7Il tOul 

00i 
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ASSA POSTAL CIRCLE, DEPAftFMEU r t F'()SI 3, 0Vr'NMLNt (II I$1JJAi  Postal Assistants and Sorting Assistantn as indic:k€J bki.vin the I'uy 134110 1 Us. 5200-20 00 w i th • 	Grade Pay Rs,2400/- + other allowances zidmissjbJ Ii orn time to time In tIi following PoGtnI, aIIway • 	MniI S&vicc Divisions. 	 " 
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to be addrciieod toTota  SC  ST  
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POSTAL ASSISTANT 

i I JTin ssukia 
 

20APR 2009' 

TTc.i 

12 I Gtiwahati 	23 J 	-- 4 1 
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213 
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2 

14 
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1)ni ikI DivilonTinsuk i: 7 [tO 125 
Sr. 	)t of t'09t OUic, 
;isvi1toIl 

7811)01 

Supdt. of Post Offices, Sivasagar 
DIViSk)u, Joihat-705001 

Sn pd t. of P ost Ott ices C ad ta r 
Divi&ioii, SllcIiar-788001 
Supdt. of J 3 01, Offices, Nalbari-
fiarpela Divisio(1,N01b011781 355 
Sup.it. UI ('ust 0111c09, Goalpara 
Division, Uhuhil- 78330 1 

Supdt. Of Post Offices, Darning 
Division, lozpur-784001 

37 I S(uA, Ut4S 'Gil Divi'jjo,i, 

I Guxaha1i-7f1O01 ________ 
3 I S1M RMS 'S' Division, Sik:har-

7013(Y)1 

4L; 

A. 

(Vacancies are subject to change) 	• • 	 . 

Willing and oliible candkJatf3s urny c:ollu.t 	'pl:nlitti H)rm nn'I :';cIti liout th(3 Iullowil)tJ Post 011icos o,n payment of Rs251- (By cauli). 
Gu nbi i G1O 	ii) iidnlgurL M b( 	21) 	Ii !l 1 P0 	31) 1 ni 	ouM 1fl Nl1iirj UN) 	12) North L.s*khirnpur I 1'() 21) lIoj.i 1 DG 	32) ItiiJg MDC fbtrpcta 1II'O • 13) Dibrugrh II PU 	23) Nawa UPO 	3.3) itokkJnt ML)U Ohubri UN) 	14) Dhcrnj Mt)(; 	2.) Mi 'ou Ml)4 	3 i) MnrHuil MD(,, S) )<okrnjgr UN) 15) Jorht IlpO 	 2) I1j1kdj 111'0 3) Lurndin MDC Ikngigaon MI)C 16) CoIRCht I II'O 	2) 	rii:nJ I Il'(.) 36) 	rl ltd MI)( (odp8rn Mtfl 	17) Sivstgr l.IP() 	27) lfdi'pur MI) 	37) fl:4tjrkh,I Mfl(; t1ingk1oi It N) 	I H) Tinstht4ni I P() 	 'Plo ilc1iir1 IN) 	38) Arcri Srr.l1Ivin y  M I)C Iripur III 0 	li) 1)toitp1U( 	 ")) 11 rflUu 1 b Mi) 	30 Ciii iihtI IJiahrslty 

(• irLIl MUG 	20) 1)vHiñ M I)C 	30) ti M uc; 	II N) • • 	
r1•, 

The cnddates r11a'td their 	pklii': to II i. 	udt /S'ipdt. ot l'o:t Ullico itt tospoct ot Si. Nn. I to 7,Sr.S(iixfl/5tJd;O( UMS iii iç'.'I ct 	t 1 ' !?. 1 ltn 'lpnIto; 5huuk) Ix f;ulu,tjtle(J Cill IN I y l qttcrod Pocfx 	eed Post 	to rn Ii ncr 	oro 1 03 2'uJj 	lively .  ApplioIiong ::cL:ivcd 03)01 Uian by Reqisthrdd Post or Srd 1': 1 'U to ur ii 	iTI 1t'jP' ted 
The cpidates shodbe bouci 13 to 25 yrr so age no on 1. 1 .20uI with nhiiimurn of I O't 2 or eq uiva1it certi(icat (Excludhq Voca&ion 'ii tr o tn ) niid lcoul I have tudiod Iamjuagn of the stare 	subject at least tipto IUat:iculatio,, lovel. C a ndid a te should have typing and computer kndge with certificates orn reputd cn';Itiicq lioii!jte 	r lnxlinc ni clkiihl n 	F"t mdicIi( 	ould be 30 C rs rtiict for 0 1 r 	i )( 	ri I 	ci 
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CENTRAL ADMINISTRATIVE TRIBUI4AL a GU1/11ATI I3EtTCII. 

X!giflal Application N0B.370a 407 & 408 of 2002. 

	

te of Order 	This the 6DayQfJU1ya203. 

THE HONBLE MR. N. D. DAY.AL , ADMINISTRATIVE MEMBER. 

Sri Nripen Tjfluli 
s/o. daha ' 'Ram Tamuli 
P.Oz Kaflakhya 

	

GUWähat ':1O, 	Applicant in O.A.370/2002. 

ShriSánjeev Kumar Das 
5/0 Late Chándrakanta Das 
Resident of Village and post Office Kuihati. 
Districtz Kamrup. 	Applicant in O.A.407/2002. 

3. shri Rabin Ch,lDaS 
5/0 Lafte  S,N,Da$ 
Resident of Viii. & P,Oz Kuihati 
Districts kamrup. 	Applicant in O.A 408/2002. 

By Sr,AdvOcat ~ Mr.B,K.Sharma. Hr.S.Sar'fla & MO.U.Daa in O.A. 
370/2002 & Hr,S.Sarma & M8,U.Da8 in O.A.8 407 & 408/2002. 

- Versus 

1, union of India 
Represented JDY 	re ary 
tothe Government of India 	I 

-• 	 Department of post 	I 
\ Ministry of camnunication 	1 	20 APR 2009 

New Delhi. 	 I 
2.The Chief. poaLMa8ter General I 

)ssn Circle 9  GuWahatil. 	;uwihU Bench 

:3,me enior Stiperintendent of post Offices 
Guwahati DivIaiOn, Meghdbot Bhawan 
GuwAhati 	 Respondents in O.A.370/2002. 

1. Unin of India 
Represented by the secretary 
to the Government of India 
Ministry 	ccramunication 
Department of post 

• 	Bhawan  New 1)8 lhi. 

Bharat Sanchar Nigam Ltd 
Sanc h ar Bh awan • New 1)8 lhi. 	 'I  

The chief post Master General 
ASSaIfl circle. ouwahati-l. 

The Sr,Superintefldeflt of poet Offic48  
Quwah ati Division, Meghdoot Bh await 
uwahati'-l. 	 Respondents in OA.S407 & 408 of 2002. 

By Mr,A.KoChaUdhuri, Addl,C.G.S.C. In O.A.407/2002 & 
Mr,A.Deb Roy, Sr,C.G,S,C. in O.A.S 370 & 408 of 2002. 

2 	 Contd./2 

/ 
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a 
/1 	 20 APR 2009 

Gtiwahati Bench 

heard Mr,S.Sa1'a. learned c.oun8aI 

in all the above three casSSg 	
learned 

Add1eC,00S° for the respondentS 
in O.k. 401/2002 and 

dents 
also Mr.k.D' ROy learned Sr,C,Go5.0 for the r08pO 

all the O.k.8  
in 0ANOS0370 & 408/2002. The applicantS in  

have sought ccm0n reliefs on similar rounds. They are 

Vrimarily-seeki . ng appOintment in the cadre f postal 

NaiStant On cJnPaSaiOflate grounds taking into . 
 

tion the approval co nveyed by 
the ccxnpoteflt authOritY of the 

Department of post8. The ackg rOUfld of the ca8e is brief iy 

stated belOW 

1. 	The applicantS in all three O.A.8 5pplOd for 

cctnpassionate appoiflt4flent 
under ralaxatiC1 of normal rules 

of recruitment in the Department of post8. The CIrcle 

SeLection Ccziuuittee had approved the appLicantS and placed 

them on the waiting List for consideration on availabilitY 

of vacancy to absorb them in the post of postal ltsai8tfl0 

thile the appLiCant in o.i,370/2002 was approved on 3.10.97* 

the applicants in 	401 & 408 of 2002 were approved on 

11011099 The Department also sought willincin88 of the 

applicants in O.A.8 370 & 407 of 2002 for 
enrolment in the 

riny postal Service vjde letter dated 18.6.99 making 

re:€ereflCe to their appliCati0fl8  for ccpa88ionat5 appOiflt' 

ment wherein it was clarified that the ónrQl2fleflt would be 

subject to clearance of physical/medical examination to be 

conducted by the jxy postal Service. If found eligible 

and selected f 	
rm or enrolment in the Ay postal Service, they 

they would required to give an aertaking that  

/ 



Uflal. 

not claim repatriation from Army Postal Ser/vice t 0c4 12009 	1 
Division till their turp came up and vacancy Amt. / k 

!1j 	
S 

cciipassionate appointment under relaxaticn of iibrmaL.r.ea.J 

It was also made clear therein that in case the applicante 

accepted these terms and conditions they could apply in 	; 1 
the enclosed form with the further undertaking that if they 

were found medically unfit by the recruitment office 

(I.rmy Postal Service) they would not claim appointment in 

the Department. The learned counsel for the appLicants. 

Mr.S. 3arma Stated that both the appLicants in O.i.a 370 & 

408/2002 placed their willingness with the Department for 

the Army postal Service. 

2o 	Again all the three applicants were asked by the 

Department by letter dated 13.3.2001. drawing attention 

to their approval for ccnpasaicnate appointment, whether 
a,. 

they would like to exercise their willingness to Join in 

other departments within or outside Assam and on receipt 

of their willingness, other departments would be consulted 

to consider their case. The learned counsel for the appli-

cants confirmed,that all the three applicants submitted 

their willingnes8 in this regard. 

3. 	All along the Department had been more than once 

informing the applicants that they were on the Waiting 

List for ccnpassionate appointment as Postal. MsiBtant and 

their case would be considered when vacancy became availa-

bin for the purpo8e. As observed from letter of 25.7.20001 

of Department of Po8tEJ, New Delhi annexed with the O.A.5 

the Waiting List of candidates approved for cc*npassionate 

appointment had been discontinued by letter No.24-1/99-SPB-1 

dated 8.2.2001 of the Department of posts and would no 
/ 

longer be operated in view of the clarifications by the 

•1 	-, 



/ 
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Dspartmt 	
n f personnel & Training i its m0 dated 

sub 
24,112000 and further in ton of 	

sOqUehlt intruCti0hlO 

tiofled in this letters The p r actice of cirCUlti name8 
men  Miniatrie/ )t 5  
of the deserving candidat to other 

had also been ai8contin1th 
in the light of these jfltr'c 

tjon8 a further offer was made to 
the candidat approved 

U 
for compa icnate appOifltmt andkOpt on the ajting st 

that they may applY for appOiflttt for rwnifl Dak sewak 

eir ffjl1ing all reqUired conditi0fl5 
post subje ct to th  their 

	

of recr 	tent and giving an aerta1cthg forfeitifl'J  

fc- r a000ifltmeflt 
againSt regular departmental vaCafl 

cies except a per their turn in accqrdafl with the 

poliCY for absorption of aramin Dak 
ewak8 in regular pOStSo 

r and to be reviewed 
This offer Wa vai.i4d for one yea  

to implement these orders 
thereafter. InstructionS 	

were 

isd by the office of the chief 
po8t Master General. 

IJ 
1J38Oi1t 

Circle making it deer that the 
Waitifl 	EIt waR 

disContinUed and dispensed with an tn the offer of 
d ex 4  

oraini!i Dak Sewak post in termS of 
the Q vt. orders received. 

CantS contend 

	

learned counsel for the appli 	
that the 

app cants  did not wish to applY for the 
oramin Dak wak 

20 	2009 PcS\.8 and had not done So* 

argued b 
4* 	it has been stroneoU8lY 	

y the learned 
 

Dench colsel for the applicantS that the 
atting List is only 

ill be opera8 How6v er. 
discontinUed and can st 	

Mr.J.Deb 

	

• 	.t....ê. 	4h 

RoyD 
learned Sr.C.GSC emphaticallY atatea 

	

EICOfltifl10I and di8pefl0 	with and 
waiting List stands di  

contended n behalf of the 
no longer exietSo t was also  

applicants that the junior8  to the applicants have been 

	

given CP30i0te appointment 	
1o0ing their claim. 

H contd/4 
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On acrutiny of the relevant 1)10adiflQ it Wafi f.otmtt that 

the appointments were 'not those of any of the persons on 

the Waiting List of approved cand.idatea for ccznpasaionato, 

appointment, but these were fresh cases in terms of the 

instructjona on the subject. This matter Was not pressed. 

further. From the perusal of the Government orders and 

Instructions in this matter on records an well aS the action 

of the Government to make alternative of f era to the applicant, 

it cannot be ,aa.td that the Waiting List of candidates appro-

ved for appointment on cciipasaionato grounds is still valid. 

The.learned. counsel for the applicants expressed the deapa.tr 

and anxiety of the applicants in not receiving any response 

from the Department to the willingness giveiby them for 

{3Jl ent in other MirLtatrieS/Deptt.a as well as in the 

" 	 t& Istleuvw ota1 Service. Hr.S.SarTfla learned counsal finally 

tnd hat in the facts and circumstances of the cane the 

applica ta would be satisfied if their request for enrol- 

TTT? tfl4 	in the Army postal Service could be revived by the 

Department of posts. He further requested that the Tribunal 

may be pleased ,to issue directions to the Deptt, of poets 

to consider their cases f or appointment in the ltrmy postal 

Service and all three applicants would make fresh individual 

representations in this regard to the Chief1  post, Kastor Oeneri 

Assn Circle. Guwatiati-1 for further action. 

51 	It is s€en that the letter frciii the Department seeking 

willingness for enrolment in the Army postal Service mentionec 

that repatriation back to Civil Division wáuld not be permitt( 

contd/-5 



except on turn and when vacancy arose for canpssionate 

appointment and again it said that a further undertaking 
is necessary iO give the caurnitment that if found medically 
unfit by the AXmY poatj.  Service appointment in the said 
Department would not be claimed, It is thua noted that 
the offer did not require appointment, on oaBpasaionate 
grounds as a precondition. The Department in fact pIcked 
Up those approved for ccxnpassjonate appointment but not 
appointed and Sought to take suitab1e undertaking frau 
theta so that if found eligible and 8e.ected for enrolment: 
in the Army Postal Service, they would continue and be 
retainec there in absence of appointmnt in the Department 
on caupassjonate ground and would not claimtappojntmt 
if medically unfit, In the circumstances discussed in this 
order and to meet the ends of justice there ehoUld be 

the applicants seeking revival of their ease for 
in the /umy Postal Service subject to fulfillment. 

20 APR 2ffJ5 the ond.jtjons mentioned In the offer. 

It is frankly informed by the learned C0Ufl80]. uwahati Be rich 
frt1 applicants that the applicant in O.A. 408/2002 
had not .toceived the offer for Army postal ServIce but 
that his situation was similar to those of ther two 
applicants in so far as approval of Ccanpassionate appoint-  
rnent as well as the offer of absorption in other Departments 
and the offer of Gramin Dak Sewak pos€s are concerned and 
as such in equity his case may also be similarly considered. 
Admittedly, to their ,credjt: there wa no Objection to:. this 
suggestion on behalf of respondents by the learned Sr.C.Q.S.C' 
1ccrdingy, It Is ordered that all the three ap1Ict 

.in'these 061s may submit frcsh repreDentatis individually 

r" r.s 4' /1 /_. i 



to the Chief post Master General s  Assam Circle, Ouwahati 
ekingconsideratjon of their willingness for enrolment 

in the.Army Postal Serv.tce by giving necessary undertakings.. 
t.  

If such rresentatj'oais are rcejved, the Chief post Master 
General, Assarn Circle is directed to take up the matter 

with the concerned /umy Postal Service authority, through 

proper channel, for enrolment of the applicants an per 

relevant terms and conditions within one month from the 

date of receipt of the representations. The Army postal 

Service authority will in turn consider their caaen on. 

'merit subject to fulfillment of terms and conditions 

applicable. The decision of the Army Postal Service authority 

Shall be conveyed by spe&dng order to the applicants  
within three months th€reafter. 

All the three O.A.s are disposed of subject to 

theob s erv at! on a made above • No c os t s 0  
3ftUT 

tal Adi -ninistra9w Nbunal 

20 APR 2009 
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IN THE MA'fIR OF: 

Sri. Dipak Medhi. 

Applicant. 

-vS- 

Union of India and Others 

Respondents 

<ø 

I 
-AND-

INTHEMATIbROF: 

A written statement on behalf of the 

Respondents. 

WRITTEN - STATEMENT 

Written statement on behalf of the Respondents 

MOST RESPECTFULLY SIIEWITII: 

1. 	Thatlam 	1<..i.LQ& 

.. 	 . 	 jtt rJ........ ifl 

the instant O.A. No. 7212009 I have been impleaded as Respondent 

No ....3.... I have gone through a copy of the Original Application 

served on me and have understood the contents thereof Being well 

conversant with the facts and circumstances of the case and I am 

competent to swear this Written Statement on my behalf as well as 

for all the respondents. 
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2 	That save and except those statements made in the Original 

Application, which are specifically admitted herein below, the rests 

not being admitted, should be treated to have been denied by the 

deponent hereto. The deponent also does not admit anything which is 

contrary to and inconsistent with the records of the case 

3. 	That with regard to the statements made in paragraph :1, 2 

and 3 in the Original Application, the deponent have no comments 

and do not admit anything which is contrary to and / or inconsistent 

with the records 

$ JIr• ; 

hi 
'7 	Ir 

4, 	That, with regard to the statements made in paragraph 4.1 of the 
Original Application, the deponent the answering respondent begs to 
state that the applicant Sri Dipak Medhi has been ordered to work as 
officiating postman at kharghuli S.O. Under Guwahati G.P.O. is 
purely on temporary and adhock basis for 90 days w.e.f. 0410412009 

to 0210712009 vide ASPOs order being Memo No. B2lstaff tOffig 

dated 0210412009 in the interest of service. 

That, with regard to the statements made in paragraph 4.2 of 

the Original Application, the deponent have no comments and do not 
admit anything which is contrary to and / or inconsistent with the 

records. 

That, in regards to the a'verments made in paragraph No.— 4.3 

of the Original Application the deponent begs to state that the 

CPMG(st.afi), Assam Circle, Guwahati mentioned in his letter being 

letter No. Staft71 6-RlgfSS/Part I dated 13/03/2001 that the applicants 

name was in the waiting list and he could not be appointed so far due 

to non-availability of vacancy in the Assam circle. 
/ 
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Further the Director(Stafl), Ministry of Communication and 

1T, department of Post New Delhi vide its letter No. 24-1/99-SPB-I 

dated 08-02-2001 issued an order to all the principal and Chief at 

Master General for discontinuance of candidates in the waiting list 
a proof for compassionate appointment and other relevant 

instructions from the Department of Personnel and Training. In the 
aforesaid letter of the Directorate it was also instructed that the 
candidates whose names were already waiting list for appointment 

on the compassionate ground but could not be appointed due to 

want of vacancies within 5% limit may be asked to expressed 

their willingness . for consideration by other Ministries. As per 

instruction of the Directorate willingness from the applicant was 
sought whether he was agreed to. join in any other department 

within or outside Assam vide CPMG (stafi) Assam Circle Guwahati 
letter No. Stafi7 16 —RIg 11 88 Part-I dated I 3-03-2001. 

A copy of the letter dated 08-02-2001 

issued by the Ministry of Communication 
is annexed herewith and marked as 
ANNEXURE —1. 

-AND 
A copy of the letter dated 13-03-2001 
issued by the CPMG, Guwahtai , Asam 
Circle is annexed herewith and marked as 
ANNEXURE —2. 

7. 	That, with regard to the statements made in paragraph 4.4 and 
4.5 of the Original Application, the deponent have no comments and 
do not admit anything which is contrary to and I or inconsistent with 

I 

the records. 
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S. 	That with regard to the statements made in paragraph 4.6 

the Original Application, the deponent begs to state that as per 

recruitment Rules of El) Agents or Gramin Dak Sevak the person 	, 

who takes over the agency (ED/GDSBPM) must be one who has ( 	. . 
an adequate means of livelihood The person selected for this 

post must be able to offer space as the agency premises for Postal a 

Operation. The ED/GDS BPM must be permanent resident of the 

village where the Post Office is located . The Person should 

have landed property in his name. 

Though Sri Medhi gave option to work as GDS BPM of 

Bordol BO he was not considered for appointmeht as 01)5 BPM 
of Bordol BO due to non availability of landed properly in his 

name 

9 	That in regards to the averments made in paragraph No.4. 7 
of the Original Application the deponent begs to state that since the 
applicant could not ftilfihltheeligibililycrite tgLapp omtmnt 
as GDS BPM,, he was appointed as GDSMD_. Dhepargaon BO in 
a/c with Rangia MDG vide ASPOs, Guwahati west Sub- Div., 
Guwahati memo No. 41 / Dhepargaon dated 21-02-03. 

10. That, in regards to the avennents made in paragraph No.— 4.8 

of the Original Application the deponent begs to state that the claim 

of applicant is not based on fact . The approved waiting list where 

the name of Sri Dipak 	Medhi 	was included 	at Sl.No. 6 for 

Guwahati Division for consideration 	in PA 	cadre had finally,  
cancelled vide the CPMG, Assam Circle. Guwahati letter No. 

Staff' 16-RI/88fPt dated 14-08-01 . In all 27 candidates for PA/SA, 

16 candidates for Post man I Mail Guard and 47 candidates for 

Group D' approved between 07-12-93 toll-I I 99 and they are 
kept in the waiting list in Assam Circle. Since wait listing of 
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candidates for compassionate appointment has been dispensed 
with , chance of absorption of these approved candidates in the 
waiting list against vacancies availablewithin 5% ceiling of direct 
recruitment quota. is remote The Postal Directorate as decided to 1 2 

consider such wait listed candidates for vacant post of Gramin 
Dak Sevak (UDS) if they are willing and eligible for the post. As 
per instruction of the Postal Directorate Sri Dipak Kr. Medhi has 
been offered GDS vacancies who has been already approved for 
appointment on compassionate ground and is still awaiting 
absorption for want of regular department vacancies as on 08-02-

01 , Sri Dipak Kr. Medhi offered his willingness to the CPMG, 
Assam Circle, Guwahati vide his representation dated 18-03-01 to 
settle his case. Accordingly he was offered !)BPM 
post at Bordol B.O. under Rangia 5.0.. vide SSPOs , Guwahati 
letter No.A/X-200/ EDA dated 14-11-02 Sri Dipak Kr. Medhi 
could not provide landed proeryjpi name at Bordol B.O. as 
per service condition of appointment of GDS BPM he was finally 

appointed as EDDA , Dhjepargaon B.O. (now called as GDS MD) 
observing all formalities of appointment under compassionate 
ground in the formalities of appointment under compassionate 
ground in the aforesaid post. Thus his case has been finally 
disposed of by the department. 

That, in regards to theavennents made in paragraph No.— 4.9 

and 4.10 of the Original Application the deponent begs to stale that as 
per Departmental ruling, approved candidates in PA cadre were 
directed to attend Induction Training at PTC ,Guwahati vide 
SSPOs , Guwahati memo No. 131/Fit! Guwahati dated 09-08-04. 

That, in regards to the averments made in paragraph No.-
4.11 of the Original Application the deponent begs to stale that the 

4t  

lii 
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name of Mss Barnali Das & Md. Abdul Kasim were approved by 

the Circle Selection Committee on 02-04-04 after following proper 

procedures. On the Other hand, the name of Sri Dipak Medhi was 

approved by the CSC on 11-11-99 and his name was in the ' k. 	0.4 waiting. list. The waiting list was cancelled as per instruction 
received from the Directorate letter No. 24-1/99-SPB-1 dated 08-

02-0 1 which was communicated vide the CPMG Assam Circle, 
Gikwahati letter No. Staff /16-Rlg/88 Pt dated 14-08-01. 

Therefore, the name of Sri Dipak Medhi Could not be considered I 
the year 2004 afresh with other candidates who were in the zone 

of consideration in that year i .e. 2004. 

13 That, in regards to the averments made in paragraph No.-

4.1.2 of the Original Application the deponent begs to state that the 

similar treatment as like Miss Barnalai Das & Md. Abdul Kasim 

cold not be given to Sri pak Medhi asJis amw.gJady 
cancelled in the year 2001 alongwith there approved candidates in 

the waiting list after receiving instruction from the Directorate 
conveyed vide the CPMG .. Assam Circle, (3uwahati letter No. Staf 

/1 6-Rlg/88tPt dated. 14-08-01. 

14 That, with regard to the statements made in paragraph 4.13 of 

the Original Application, the deponent have no comments and do not 

admit anything which is contrary to and / or inconsistent with the 

records. 

15. That, in regards to the avennents made in paragraph No.-

4.14 of the Original Application the deponent begs to state that the 

representation of Sri Dipak Medhi dated 06-06-07 was considered 
and he was allowed to work a s Officiating Postman at Kharguli 

S.O. w.e.f 02-07-07 to 31-12-07 on purely temporary basis and 
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in the interest of service vide ASPOs, Guwahati west Sub - Div, 
- 

qu 

Guwahati memo No. B@ / Staff / offig dated 09-07-07 In the said 
do 

memo it was clearly mentioned that Sri Medhi will not claim any 	,- 

seniority nor absorption in the Department and may be terminated 

at any time without showing any reason thereof Later on his 
. 

service was utilize as officiating Postman at Kharghuii S.O. on 

different 	spell 	when 	vacancy 	arised 	in that cadre on purely 

temporary basis in the interest of service. 

16. That, in regards to the averments made in paragraph No-

4.15 of the Original Application the deponent begs to state that the Sri 

Dipak Medhi , GDSMD Dhepargaon BO in accouiit with Rangia 

M DO was allowed to work as Officiating Postman at Kharghuli 

S.O. under Guwahati GPO on Purely temporaiy basis in the 

interest of service only. He was not allowed, to work on his 

officiating post considering his outstanding service carrier a s 

claimed by the applicant. 

17 That, in regards to the averments made in paragraph No.-

4.16 of the Original Application the deponent begs to state that the 

case of the compassionate appointment of the applicant Sri Dipak 

Medhi has already been disposed of in the year 2001 by 

appointing him in GDS (Gram Dak Sevek) cadre as a policy 

decision of the Govt of India which has been already explained in 

the Para —10 of this Written Statement The advertisement was 

made by the CPMG, Assam, Circle Guwahati for filling up the 

residual vacancies for the year 2005, 2006 and 2007 There is no 

justification of claim of the applicant to consider him now as 

Postal Assistant (PA) against the aforesaid vacancies advertised by 
the Department 
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• 	. That, in regards to the a.verments made in paragraph No.— 

4.17 of the Original Apphcation the deponent begs to state that the 

pplicant accepted the offer of GDSpast in lieu cpost on 

ompassionate ground vide his willingness as explained in the 

aforesaid para4.8 arid his appointment was inthe ODS cadre was / 

disposed on 21-07-03 by issuing order of appointment by the 
appointing authority and the applicant joined in the GDS post at 

Dheparn B.O. 22-07-03(FIN) by signing the joining charge 

reporC'he candidates who filed OA Nos. 370,407 and 408 of 2002 

(Sri Niipen Tarnuly & Others —vs- Union of India & Others) did 

not offer their 	iess in GDS cadre as an alternative way of 
ausorpTion 	

- -• -•-, 
the Department (Q the applicant 

appointment in GDS cadre as such *ffiase for consideration in 
- 

Army Postal Service complying the Hon'ble CAT, Guwahati 
bench verdict dated 25072003  does not arise. 

19 That, in regards to the averments made in paragraph No.-

4.18 of the Original Application, the depotient begs to state that the 

applicant accepted the alternative offer of appointment in GDS 

cadre and join GDS at Dhepargaon B.O. his case for 

compassionate appointMent in the Department is treated a s closed. 

His ease cannot be considered for appointment in the Army Postal 
Service in PA cadre on obvious reason like other applicants in 
OA Nos. 370,407 7408 of 2002. 

20. That, in regards to the averments made in paragraph No.-

4.19 of the Original Application the deponent begs to state that the 
there is no ambiguity to fill up the vacancies as advertise by the 
Department in the Advertisement Notice, 2009 The case of 

compassionate appointment of the applicant has already dispose of 
as explained in the para 17 in this Written Statement there is no 
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ground to consider his case in the vacancies for which application 

from the outsider candidates has been called for. 

21 That in regards to the averments made in paragraph No.- 
ai 

420 of the Original Application the deponent begs to state that the 
L. 	w 

applicant accepted the offer of appointment in GDS post by Z 

virtue of compassionate appointment offered to him in the year 	q 

2001 immediately on discontinuation of the waiting list approved  

by the competent authority where his name was enlisted at Si. 6 .) 

for Guwahati Division. There is no jurisdiction to keep one post 

vacant and to maintain status quo as the facts submitted by the 

applicant. 

That, with regard to the statements made in paragraph 4.21 of 

the Original Application, the deponent have no comments and do not 
admit anything, which is contrary to and / or inconsistent with the 

records. 

That, in regards to the averments made in paragraph No.— 5.1 

of the Original. Application the deponent begs to state that the 
candidates those were approved between 07-12-93 to 11 

and were kept in the waiting list has 	been discontinued in 

compliance of Postal Directorate letter No. 24-1 / 99 -SPB-I dated 

08-02-01 circulated vide the CPMG Assam Circle, Guwahati 

letter No.! Staff/i 6-Rig / 88 /Pt dated 14-08-01. Accordingly the 

name of the applicant was approved by the competent authority 

on 11-11-99 become null and void from the date of circulation of 

the afbresaid circular - As per Directorate's instructions for 

consideration with regards to the candidates of waiting list the 

willingness from the applicant was obt.ained.alongwith other.c and 

he was offered post of GDS cadre & he appointed as GDS MD, 
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Dhepargaon BO. As such his ease was treated as close  
and thus his case can not be considered at par with Miss Barnali Das 	8 
and Md. Abdul Kasirn approved on 13-05-04 - for compassionate the 
appointment by the competent authority vide the CPMG, Assam 	- to  out Circle, Guwahati letter No. Staff / 16-CSC / 2004 dated 13-05-04. In 
view of this fact it is neither a ground of favoura.tisrn nor an 	a 

illegitimate as alleged by the petitioner and his such ground is not 
tenable and liable to be rejected. 	 '3 

24. That in regarde to the avennents made in paragraph NoV— 5.2 of 
the Original Application has already, been explain in Pant 20 of this 
Written Statement. 

That, in regards to the averments made in paragraph No.— 5.3 of 
the Original Application has alnady been explain in Para 23 of this 
Written Statement.. 

That, in regards to the aveiments made in paragraph No.— 5.4 of 
the Original Application has already been. explain in Para 18 of this 
Written Statement. 

There is no question of violation article 14 and 16 of the 
Constitution of India, discrimination and / or arbitrariness on the part of 
the respondent authorities as explained in the previous paras above. 

That in view of the statements made herein above the applicant is 
not entitled to any kind of relief prayed for and the application is liable 
to be dismissed with cost. 

That the deponentt beg to submit that the application is filed unjust 
and unsustainable both in facts & law and as such the sante should be 
dismissed. 

Verification. 
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do hereby veriQy that the contents 

of paragraph 	 to 	are true my 

personal knowledge and paras  believed 

to be true on legal advice and that I have not suppressed any 

material facts. 
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Government of India 
Mintry of Communications 	.., .. 

No.24. 1/99-SPB.l 

To, 

uepanment or l-'osls, 
Dak Bhavan, Sansad Marg, 

New Delhi-110001 

D ateci ruary,2Ob1. 

AU Principal/Chief postmasters General, 

Su Discontinuation of waiting list of candidates pproved for compassionate 
appointment and other relevant instructions from Department of Personnel 
& Training. 

Sir! Madam, 

F am dicted to say that th Department of Personnel & Training has been 
dlari consulted to 	yvarious aspects of th procedUre for making appointment on 

compassionate grounds. That Department has given explanatory advice vide 
their O.M.: Nc.40i2J4/2OOQ-Estt. (D) dated 24.11.2000. which is enclosed for: 
your informati n i dherence. 
2. 	In, pur uahce of the O.M. referred to above, you are requested to 
discontinue mnenance of waiting list of approved candidates fdr 
compassioha e qpointment immediately, if already not discontinued by now. 
The candida 1  es vhose names are already in the waiting list for appointment on 
compassionate ràunds'but could not be appointed due to want Of vacancies 
within 5% Iiriit, 'may be asked topress their willingness for consideration b 
other Ministries. The names of the candidates willing fr consi era ion y 0 er 
tTiiis-iries mTie circulated to heads of Departments of other Ministries in your - 
Circle in refrence to ;DOP&TQ:M. No.14O14/6194:EsQ} dated 0910.98 for 
their con.sideralion Alitof names cu -culatod may be endor sd to Dii ctorate 

c thin $t4r mv 	he ickrlowodç)d. 

End: As_above 
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No. Staff/ 16-Rlg/88/Part 	
Dated at Guwahati, th 

To 

I . 

 

AU Divisional Heads in Asam Circle. 

Sub:- 

Directorate in conuIthUoi wlu; 1))ii(tjfle1)t of Iersonnel il(1(i • iUllflIfl(J 
has already Issued Instruction for dlscontlnuaUon of waiting list of candidates approved 
for compassionate appointment. It was clearly mentioned that the maintenance of 
waiting list of approved candidates should Immediately be discontinued If not already 
discontinued. In Dte in its letter No.24-1/2001-SpBI dated 6.7.2001 circulated under 
this office 1ette of even number dated 31.7.2001 has directed that in future the 
committee for dons!dering request for appointment on cornpassionate,ground should 
take into ac'cour the position regarding availability of vacancy for such appointment and 
it should limit ts recommendauon for appointment only, in a really deserving case 
against the vacdncymeant forappoi'ntment.on conipassionate ground Is available wIthin 
a year and that Itoo within the ceiling of 5% of vacancy fatling under direct recruitment 
quota in any grpup.Cor 0 spres:iibed(thirrd The practice ofclrculatlng 
names of the dservIng applicants to otherdepartmens ha also been thscontinued 

2. 	I' odr circle we haVe got total 27. ca didtes 'for PNSA, '16 candIda1eJr 
Po6tman/Mailgurd Icadre and 47. candidates for Group-D cadre approved between 
7.12.93to 1141.1999 and they are kept in the waiting list. Since wait-listing of 
candidates for corhøassjonate appointnient' has been dispensed with, chance of  
absorptjon.of tteseI approved candidates in tjie waiting list against vacancies available 
within 5% celIirjg of direct recruitment qota is remote. This may' cause hardship to the 
approved candic1Iate ho have been waiting for quite a long periOd. In consideration of 
this aspect Dirctoatje has decided to consider such wait-listed candidates for vacant 
posts of Giamir 04 ewak if they are willing and eligible for the post. As per instruction 
of Dte you are herfÔre requested to offer GDS vacancies to the dependants'of regular 
employees (gro.ip-( or D) who are already approved for appointment on compassionate 
ground and ar tiI awaiting absorption for want of regular 'dèpartmentaI vacancies as 
on 8.2.2001. Sch approved candidates will however be appointed against GDS posts 
subject to th Ir . ulfutlIng all required: conditions of •recrultment like educational 

/ hiMeeroLt 
ud must givion py apDQfq'jne,)t 
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The IIst containing names of ah the approved candidates is encIos i 
dMsion-we. You may take action to cthe willi 	 if.. any, frpm the 	oyeJj ia1t-listed candidates for consideration of their apt 	n1nst vacant GOS post. and hecessary follow-up action may be taken f r 
the above instructions. However, wherever required action to fill up GDS posts is aireac y 
in progress that action may continue and these posts may not be offered to waIt-flstLi candidates 

Offer of GDS posts to 	 be valid foi nd the scheme will be r 	wdTfter one year. In the meantime, action tkên report 	{ Indicating number of GDS posts offered à walt-listed candidates and particulars of IJ 
benef1ciarIes may be reported quarterly to this office beginning with quarter ending 
30.9.2001, for onward transmissonto Directorate. 

• 	 •• 	• 	• 

(A. 	.Kacharl) 
Chief Postmaster General 

Copy to 

The Postm&ter General, Assam'• Regron, Dlbrugr1W86001 for  inorrnation. 	•.. 	 •• 	•• 

Chief .  Postmaster.General: 
Assam Region, Guwahati-751001 

Ilk 

Thbunai 

Or 2009 
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1 SL NAMJ3&ADDRESS CADRE IN 	•. DATE OF APPROVAL 
WHICH 
APPROVED  

1. SriNazim.iddinAbmcd PA cadre 3.10.97 
Son of Nausad Mi AIIIntd, - - 

Ex Postman, Girwahati HO  
2 Mdantaz Ali, PA cadre 11.11.99 

To 1te Mth1xxbA1, 
Ex Sorting Postnthn, . 

Guwahati HO  
3 SriBhaskarBoro, PAcadre 11.11.99 
,- Son of La.c Mukunda Boro 

/ Ex Postman, Guwahati 110  
4 Sri SanjiKumarDas, PA cadre 11.11.99 

S/o late Candra Kanta Das 
ExPAGtIwahatj}-IO  

5 Md Nurul1 llaqüe, PA cadre 11.11.99 
S/o late Shruddin Choudliury. 
Ex PA Paasbi SO.  
Sri DipakMedhi, PA cadre 11.11.99 
Sb late Krnak Cli. Medhi, 
Ex GropJD Guwahati 110  

7 Sri Laksh$'a Born PA cadre 11.11.99 	w Son of 1at Kiishna Kanta I3ora, - 

,/ Ex GrouptD, }S1) (3uwahni  
/ 	8 Sri Rabin Cli. bas PA cadre 11.11.99 

S/o late S irendra NaIli-IV 
ExPAGwahjtj}JO 

9 Sri Pronal ,  Kumar l'ostman Cadre 6.10.97 
S/o lateN iren ai. Kumar, - 

Ex Postm 	, Kbahapara  ____________________ 

10 Sri Bhub 	Ba hui Post4iian cadre 	-. 11.11.99 
Son àf lat Di esh Ch. Rabha, 
ExPostni 	hàbaxiH0  

11 Smt JoymWE Group-D 7.10.97 
W/olate 	irthCi.J3aniahi 
Ex Pogn4fi,  Oubari SO  

! Smt Dipa Ka i Group-D 6.10.98: 
0Io1ate.S6 	ihKahia, : 

'flAJ 

Ex Postm4n B akalurnu]ch SO 
13 Smt Padu4ni Dis Group-U 1 	11.11.99 

• Wbo late FarUrir Das 	- 	•... •,••• •.••• 

txGnnipJDaonSO  
• 	14 Group-U 11.11.99 SiiKmnal Choidbury 	- 

Sb 	latá P 	ni •(htIdliury,. .••••. 

F.X Group I) (,jiynhutl I 1() 

kA 
• 

L 
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LIST OF WAITING APPROVED CANDIDATES 
Guwahali Division 

Centrai Admin trstiy Thbunai 
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JSSI1I)ivjjj 	. 
-- - - 

j i; 

Sri Dikezi Deka 
— 

SA cadre : 	3.2.98 	0 	 ' 

'-, . 	

Soii oflaic Utlam Cli, Deka 	 I 	. Ex  SGMM,j-JRO  
M. 	 2 ' SriUinodBordoloj 	. 	 . 	MGcadrc 	 11.11.99 

	

-'-• 	'_/ 	Son oflate Kusum Cli. BordoIoi, 	 . 	 . 

ExLSGHROGuwa1ja  

	

A __) 3 ,/ Sri Subhash Dcy 	 MGcadx-c 	 11.11.99 Son of late SunifCh.Dcy 
Ex-SO MM lIRO (3uwahatj 

#110

__7_ 	-------------------- 	 - 	 - ) 4,/  Smt.J3znitaBais1ya 	 MGcndrc 	 ll,ll,QQ 	j 1)/0 Laic K:indiupn flalnliya 

- 5 	SrntAnuj3oro 	 MGcadre 	 11.11.99 1)Io Jale Manirain l30ro 	 . 	 . 

ScMM, 11K0 Guwahati  
A 	- 	 6 	Sri Upcn Ch. Boró 	.. 	 Group-I) cadre 	7.12.93 I1 	. 	 Son of late Dcbcjdta Nath Born 	. 	 . 

ExSGMMSRORi,gja  
SrntKminiflala Na th 	Grotip-D 	 7.12.93 W/o hii J,.iui 1anj NIIth 
Lx Ma -il PflRMSGuwhatj  

S 	Srnt Narcxnaj Jlordoioj 	Groiip-D 	 11.1 1.99 ~A )W/o 1at TJabuI Cli. I3ordolol 	 .- ExMMSRO CkWarmukh  
9 <1 

	

1
SmtAni1aJ3oro 	 Group-I) 	 12.12.94 v 	 W/o lat Atul Cli. Boro. "1 .) ____ Ex LSqSAI  FIRO Guwahati 

10 	SriAtuCh.Bom 	 Group-D . 	 11.11.99 Son ofJ.tcBuJanBom 
ExSGM , Guwahati RMS.'   

11 	SmtM 'ju?4cdIu 	 Group-D 	 111199  WIoIat KartickMcdhi 	 w 
ExSA uwhaljRMS 

ivisi f 	
.. 	 V 1 	Sn S ii a 1)cka 	 Postman cadre 	3.2 .98 ,  Son of ati(th;bckà  

-- 

 
ExPA P!i1O  

2 	Sri Bob n Saikià 	
. 	 Grôup-L) 	. 	7.12.93 Son ofi lie *oxnodc'ChSajkja 	 0 

ExSP1 I3in1nkjijj 	: 	 . ........ 
	 . 	. 3 	Sn Sqn)r I)-v 	 Groui-.D 	 17 4 96 Sonóf Iik  

4 	Sn Nthu Pd Sarma Baruah 	Orøup-D 	 7 1293  nof 

5 	Srnt Al inn Rani Ihniah 	 (1roip-iJ 	 I? 12 94 V/h, lat4 1Jpiu1r,, 4 I1ut,h iTh, uth 
- 	 jlo1cpurHo 	

. (3 	SrntGiiiDcka 	 (Jrôup-1) 	•. 	 11.11,99 D/o lafejJay Chmdra Deka 
Ex OS Mii Darnin 	

:1.  
g Dhision 	 . 

_- 
--.--0----_ 

I 	. 
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5 	Sri Qopal Narnasudra Group-D 7.12.93 
SonoflateGopcndraNafliaSU&a V 	i.-' 

A vj 
Ex Group D Cachar Dn 

 

6 	Sri Sanjccb Scngupta JGroup-D 7.12.93 	. S  

Son of late Suk1cndu Snupt.. I 
P 	f7 Ex SPM Badarpur Bazar 	. 

7 	Suit Giribala Barman . Group-D 7.12.93 
Wife of late Nirmal Kuntar l3arman 
Ex Gr.D MD Dispensary Silthar 
SriiayantaDebflath Group-D 712.93 

\j\J 
Son of late Binod Bchari Dcbnath o f A C 

Sri Mhit KuinarNath Gmip-l) 2.6.95 
Son'of late Anil Kumar Nath 

• 	 Ex SPMManiPUr.Bazar 
10 	SxiPramcshCh.DaS Group-D 11.11.99 

Son of Sri Mantu Das Patni. 
Ex Postman Karimganj Bazar 
SriKjá1Das 	S  Group-i) 7.10.97 
Son of S?nt Suniti I3ala Das 
Ex Group-i) SilcharHO 

142 	Sri Babudhan Dhree Group-D 11.11.99 
Son ofJ4teBhioYKuTharDh1 S 

_____ ExOIsçash,SilCI1M110 S  

• 

' 

. S 
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Tinsukia D ivjsjor r —1 

Sn SamarcfldJBj PA Cadre! Son of late Lohit K 
Ex SPM MarpJjcrita SO 

2 Sn Dipak Malakar PA cadre 
._• 	.• 

Son of late Durga Sankar Malakar 
lEx PA Tinsukia 110 

Kamal 
EXP 2 sq 

4 Sri Jv1nnbpbtJiu C1)ttt I ( 	 I n<1 Ink? flhl 	th:thidur ( hcisi 

'3 
J.x M;iiI )-Ofl DooflId(x,nhi SO 
Sint Chenchi Singphow Group-D 

- Wife of late Gopal Singphow -- 

- 

Miss l3hagya Gogoi Group-D DIo late Jyotish Gogoi 
EcMailPcon Chabua SO 

7 Sri Pradjp Garli Group-D 
Son of late Mangal Garh 
Ex Grou D Tinsukja HO 

. 

Sri Chit4anarayan Dharalj PA cadre 
Son of 1te Hirwar Bharalj 
Ex SPMMajII1j!J3onvaon SO 

2 Sii Sciunta Gum Group-D 
Son of Mte Kkuljram Guni 
ExPoSt4jan(ajnajaaj50 

o al arativjj n: ! 	I 
Miss S 
D/o Aj 

ann 
ndr 

laBraJiina - 

...-..-. ..- 
PA cadre 

th J3ralma 
EXPOsInaflDljubrjHO 

2 Sri Dib kar )ha l'osUnan Soh of ath c 

- 

a Kanta Rabhà 
a nail SO 

11-11-99 

11.1199 	- 

MV 

1l.11.997T  

11.11.99 	
vVi  

11.11.99 	NW 

11.11.99 

3.10.97 	
: 

-. .... ..-
11.11.99 

11.12.94 

-1 
	

Sint & ritikmm Da, 
D/oltBudhpyDaS 

Ckbar,2iision 
 7PA cadre -1l.1I.99 Jv-v - 	- 	- 

Ex PA 3a 	SO 
 

- 	- 

Qk!'t4JL 

2 	Sril4i1 	paIio)f 	
. Son ofIpte 4il4inja Ch. Roy 

 
Postman p6.10.97 

3 	Sri ifimp-lnglij J'a 	. • Son of late 	iam i3huan Paul 

- 
J'omn - (,. 10.9/  - 

- 

Vw' Ex Groil i-I) &TDi 	ewary Slichar 
- 

4 	SnuArati Ri4ni Dcv 
Wife of -pate Gopal Cli. Dcv , 	- 

Tinan 1i1199 
- W - 	 - tP -t 

Ex Postthan 'Tam ur SO 
- 

t -r 
- 

- 	 - - 	- 	- 
- 

tc

H 



File in Court 
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Court Offlcrj 	 I 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:: 
GUWAHATI BENCH:: GUWAHATI:: 

/20. 
if 

;9tq r1Tr9 	Tr' BET WEEN 

Dipak Medhi./5 	SEP 20O PPLI . 

-Versus- CUwahati BenchA\' 
TT 	TTT1fl3 	i\ 

Union of India and Ors. 

RESPONDENTS 

Q) 
REJOINDER 

o'st oo1  
1. 	That a copy of written statement has been served upon 

the applicant. The applicant has gone through the same and 

under stood the contents thereof. The statements which are 

specifically admitted herein below, oth:er statements made in 

the written statement are categorically denied and the 

respondents are put to the •strictest proof thereof. 

That with regard to the statements made in Para 1, 2, 

and 3 of the written statement the applicant does not admit 

anything contrary to the relevant records of the case. 

That with regard to the statements made in Para 4 of the 

written statement the applicant begs to state that these are 

matters of record. 

That with regard to the statement made in Para 5 of the 

written statement the deponent while reiterating and 

reaffirming the statements made in the original application 

begs to state that the respondents have admitted that the 

applicant was approved on 11.11.1999 for appointment in the 

cadre of Postal Assistant unde.r the relaxation of normal 

rules. The respondents by implication also admitted their 

OCR / 
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inaction towards absorption oe appli 	I the Army 

Postal Service in the cadre of Postal Assistant even after 

receipt of willingness of the applicant. It is stated that 

the respondents causing serious discrimination appointed the 

persons named at Sl. Nos. 4 and 8 of the select list 

[Annexure- 2, Page- 15 of the written statement] in Army 

Postal Service as Postal Assistant, whereas the applicant 

whose name appeared in Si. No. 6 was deprived of the similar 

benefits. 

5. 	That with regard to the statements made in Para 6 of 

the written statement the applicant while denying the 

contentions made therein and reiterating and reaffirming the 

statements made in the O.A. begs to state that by the 

communication dated 13.03.01 the respondents by confirming 

the date of approval of the applicant sought for his 

willingness to join in any other department. Accordingly, the 

applicant under compelling circumstances to recover the 

family from starvation submitted his willingness. However, it 

is noteworthy to mention here that from the said waiting list 

persons named at Si. No. 4 and Sl. No. 8 i.e. junior to the 

applicant were appointed in the cadre of P.A. causing serious 

discrimination towards the applicant. Therefore, the 

contention raised by the respondents that due to non 

availability of posts the applicant's case could not be 

considered is not correct. 

It is further stated that the father of the applicant 

expired on 02.08.1997 and the applicant submitted application 

on 24.09.1997. The limit to provide compassionate employment 

as against 5% of the direct recruitment vacancies have been 

fixed on 03.12.1999. Therefore, the limit of 5% is not 

applicable in the case of the applicant and the case of he 

applicant ought to have been considered as against any 

vacancy instead of 5% vacancy limit. Moreover, it is stated 

that the respondents should have considered the applicant for 

compassionate appointment under the law governing the field 

as on the death of his father when the applicant became 

automatically qualified to hold the post of Postal Assistant 

JPit( 
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against any vacancy not bound by the limit of 5% of the 

direct recruitment vacancies which was available at that 

point of time to be offered to the applicant. The respondents 

causing serious discrimination and miscarriage of justice 

denied the consideration of case of the applicant on grounds 

which were not in existence. 

That with regard to the statements made in Para 7 and 8 

of the written statement the deponent begs to state that 

these are matters of record. 

That with regard to the statements made in Para 9 of the 

written statement the deponent begs to state that the 

applicant who was initially approved for appointment in the 

P.A. cadre and due to the inaction on the part of the 

respondents denied with the such appointment causing serious 

discrimination had to accept the post of GDSMD, Dhepargaon 

B.O. under compelling circumstances to save the family from 

starvation. 

That with regard to the statements made in Para 10 of 

the written statement the applicant while denying the 

contentions made therein and reiterating and reaffirming the 

statements made in the O.A. begs to state that there is gross 

suppression of material facts on the part of the respondents. 

It is stated that persons named at Si. No. 4 and 8 of the 

select list [Annexure- 2, Page- 15 of the written statement] , 

wherein the name of the applicant appeared in Si. No. 6, were 

asked for to exercise their option to join APS and they 

placed their willingness like the applicant and appointed in 

the Army 	Postal 	Service pursuant 	to 	the 	judicial 

pronouncement in O.A. No. 407 & 408 of 2002. However, the 

respondents causing serious discrimination did not consider 

the case of the applicant to join APS organization like the 

similarly situated persons at Sl. No. A and 8. It is stated 

that the respondents causing serious discrimination and 

suppression of material facts made attempt to mislead the 

Hon'ble Court by not mentioning the above facts. It is 

4 ,  
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further stated that the t t-h 	resfondents is 

contradictory because the respondents have fai.led to explain 

under what circumstances the persons at Si. No. 4 and 8 of 

the select list were appointed in the APS as Postal Assistant 

in spite of the cancellation of the select list denying the 

similar benefit to the applicant. Moreover, it is further 

stated that due to the inaction on the part of the 

respondents the applicant had to accept the post of GDSMD in 

compelling circumstances to save the family from starvation. 

A. That with regard to the statements made in Para 11, 12 

and 13 of the written statement the applicant while denying 

the contentions made therein and reiterating and reaffirming 

the statements made in the O.A. begs to state that on each 

and every occasion the respondents did not consider the case 

of the applicant on the ground of lack of vacancy. However 

when the vacancy surfaced the respondents again causing 

serious discrimination without considering the case of the 

applicant, appointed Miss Barnali Das and Md. Abdul Kashim 

who were approved much later to the applicant for appointment 

in the P.A. cadre under the relaxation of normal recruitment 

rule against the vacancies of direct recruitment quota. It is 

stated that the stand of the respondents pertaining to the 

cancellation of select list has got no legal stand because 

after cancellation of the said list the respondents had 

appointed persons named at Sl. No. 4 and 8 of the select list 

[Annexure- 2, Page- 15 of the written statement] in the Army 

Postal Service. It is further stated that Smt. Barnali Kalita 

and Md. Abdul Kashim not only similarly situated to the 

applicant but also they are much junior to the applicant in 

the matter of compassionate appointment. 

10. That with regard to the statements made in Para 14, 15 

and 16 of the written statement the applicant begs to state 

these are matters of record. It is stated that till date the 

applicant is discharging his duties to the satisfaction of al 

concern as the officiating postman in the Kharghuli B.O. 
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/ 	Ja 11. That with regard to the statements ma e'-..J.ra 17 of 

the written statement the applicant while denying the 

contentions made therein and reiterating and reaffirming the 

statements made in the original application begs to state 

that the applicant submitted his application for 

compassionate appointment on 24.09.1997 and thereafter 

approved on 11.11.1999 for appointment under relaxation of 

normal rule as Postal Assistant. Accordingly the respondents 

asked for options from the persons of the select list 

[Annexure- 2, Page- 15 of the written statement] for 

appointment in the APS. The applicant along with others 

submitted their option of acceptance. The respondents did not 

act upon the options and sat over the matter. In the mean 

time as per respondents in the year 2001 the said select list 

was cancelled. However, the respondents taking contradictory 

stand and causing serious discrimination appointed persons 

named at Sl. No. 4 and 8 of the said select list in the post 

of Postal Assistant in the APS. The app1icnt submitted 

representations stating his meager financial condition and 

praying for consideration of his case like the similarly 

situated persons. However, the respondents in the case of the 

applicant denied the benefit on the ground that 5% vacancy 

was not available. The respondents taking advantage of the 

poor situation of the applicant gave option to join in GDS 

post on the ground of non availability of posts in 5% 

reservation in direct recruitment and made an attempt to 

frustrate the claim of the applicant. It is noteworthy to 

mention here that the limitation of 5% vacancy came much 

later than the date when the father of the applicant expired. 

The applicant having no alternative had to accept the GDS 

post under compelling circumstances. Hence, it is stated that 

the consideration sought to be made by the respondents 

pertaining to appointment of the applicant in the post of P.A 

and denying his case is based on discriminatory action on the 

part of the respondents and is arbitrary in nature. 

Therefore, since the vacancies of Postal Assistant/Sorting 

Assistants have surfaced in the year 2009 for filling up of 

the residual vacancies for the year 2005 onwards, the case of 
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benefits granted to the other similarly situated pe 	and 

appointment can be given to him in the post of P.A. 

12. That with regard to the statements made in Para 18 to 29 

of the written statements the applicant while denying the 

contentions made therein and reiterating and reaffirming the 

statements made in the O.A. begs to state that similarly 

situated persons from the same select list approached this 

Hon'ble Court by filing O.A. No. 370, 407 and 408 of 2002 and 

the respondents appointed those persons in the post of. P.A. 

in the Army Postal Service causing serious discrimination to 

the applicant. It is further stated that in the communication 

dated 19.03.01 by which the applicant submitted his 

willingness the applicant no where stated that he accepted 

the offer of GDS post in lieu of P.A. post on compassionate 

ground, rather the applicant stated his piteous financial 

condition and prayed for issue of appointment letter at an 

early date to save the family from starvation. The applicant 

had to accept the GDS post under compelling circumstances and 

the respondents taking benefit of the poor condition of the 

applicant made attempt to dissolve his claim. Hence, the case 

of the applicant is similar to that of the persons who filed 

O.A. No. 370, 407 and 408 of 2002 and it incumbent upon the 

respondents to grant him the similar benefits by appointing, 

him, in the post of Postal Assistant directed to be k .ept 

vacant as per the ad-interim direction dated 21.04.09 of this 

Hon'ble in the instant Original Application. 

1. That in view of the aforesaid facts and circumstances of 

the case the present original application deserves to allowed 

with cost. 

tr 
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VERIFICATION 	I 	/ 

I 

1, Sri Dipak Nedhi, Son of Late Kanak Chand.J 

Medhi, resident of Fatasil 1mbari,' Near Kali Mandir, P.0-

Fatasil Arnbari, Dist- Kamrup, Assam- 781025, do hereby 

solemnly affirm and verify that the statements made in the 

accompanying 	application 	in 	paragraphs 

til t p it/e. 	are true to my knowledge, those 

made in paragraph '.i,, 1 ,9 1 	 being 

matters of records are true to my information derived there 

from and the grounds urged are as per legal advice. I have 

not 'suppressed any material fact. 

And I sign this verification on this the 1st day of 

September' 2009 at Guwahati. 

A 

APPLIC2½NT 



DISTRICT: }CAMRUP 

IN THE CENTRAL ADMINISTRATIVE 11 UNAL: 
GUWAHATI BENCH AT GUWAI-IATI 

wcf 	t4tW 	Q NO, ; 722009 

04 NOV 200frJ 
ITHE.MAIThROF; 

xhti Bench 
Sri, Dpak Mcdlii. 	 4 

..........Applicant 
-VS.. 

Union of India and Others 
• 	 ....• Respondents 

Reply to the re-joined filed by the 

REPLY  

appit. 

\ 	

TO ME RE4OINED 

Reply to ttie re-joined on 
hehif of the Respondents 

1OSTSPEFVLLY SHEWITI!: 

L 	 ..... 

the instant'O.A. No. 7212009' 1 have been impleaded as Respondent 
No..........I have gone thTOUI a copy of the Re-joinder served on 
me and have understood the contents thereof Being well conversant 
with the facts and circumstances of the case and I am competent to 
swear this Rply on my behalf as well as for all the respondents. 

21-7 
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04 NOV Z009 

:2 	Guhaj 

2 That save and except those statrnenttmade in the Re-joinder, 
which are specifically admitte4 herein below, the rests not being 

•admitted,, should be trd to have been denied by. the deponent 

hereto. Th d e deponent also 	not adrit anything which is cântrary 

to and inconsistent with the records of the case.44  
4 

That the saternents made in pcuiigraph I of the re-joinder are 

not Irue and are hereby denied. Thedcponcnt begs to state that the 
written stafrment which is filed: in the Original Application is 
based on based on records.' 	. t 

That the staternents.Anadeinaragrph 2 of the rejoinder are 

- ntV Irue opi are hereby denied by the deponent an4 the deponent 

begs to state that the denial of the epp1ianf to the staiinen1z made 

in paragraph 4,56,7,8 and 9 'of thwritcn statement are baseless 
4-- 

and are not factual. as ih :applicant 'has already accepted 

appointment: in GDS cadre. after... following due process of 

companion ate appointment. .. . 

That with regards tothe statements iia4e in praraph 3 of 

the rejoinder the deponent, begs to state that as per existing 
procedure of the Department the applicant• who was GDf Mail 

Deliverer, Dhepargaon Branëh Post Offie under Rangia Mukhya 

Dak Ghar was ordered by his controlling authority to Officiate in 

the Departmental Post as Postman at Kharguli Sub-Post Office on 
purely on temporary basis and in the interest of service, reserving 

the right to terminate him -bv hi authority at any time without 

assigning any notice or reason. 	 .. 

& That with regards to the statements made in paragraph 4 of 
the rejoinder the deponent begs to state that the applicant in this 

LX 

4 
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Central VVTftEF 

04 NOV 2009 

Ch 

and in view of cancdllaiion ofwaitig listhy Postal Diorate, 

New Delhi vide letter No 24-1 / 99SPB -1 dt 08 -02-2001 and 

communicated by CPMG, Assrn Circle Guwahatfs lettet no Sirass 

/16 —RIg / 88/Pt dt 	14-082001 , the applicant 	offered 	his 

willingness 	to the CPMG 	Assam Circle , Guwahati 	vide 	his 

tepresentation dated l8-O3-2OO1 to settle his case . Accoidingly , 

he was absorbed in 01(onc) (3DS Post in the Department as an 

alternative solution of appointment on compassionate ground which 
Ihe applicant has already accepted and has worked as (11)5 staff at 

Dhepargaon Branch Post Office under Rangia MDG 

Absorption from waiting list in the approved cadre ofFostat 
Assistant in the Department on compassionate cases are subject to 
ceiling of 5% 	acancy, falling under 	recruitment 	quota in any 

Group C QflI'POSt -prescnbed in this regard 	Therefoic, there is 
Ii mft at; on mabsoiption 
lime b3 	violating the prescribed norms of 5% 	anf direct 
recruitment 	quota Thus, the allegation made , by the applicant is 
quite basciss and not tenable and is liable to he rjected. 

10. That :wilh  regards to the statements made in paragraph 8,9 
and 10 of the rejoinder the deponent begs to state that the applicant 
accepted. the offer of :GDS Post in lieu of Postal Assistant on 
compassionare gtound vide his written willingness dated l803- 	/ 
2001 and his cce was accordingly disposed of under the 

provision of rules. : 
It is pertinent to mention here that waithsted candidate at 

senal number 04 & 08 of the approval list fid not offer their 
willingness to appoint them in UDS cailte As much their case 
was not considered in ODS adre as "an alternative solution of 
absorption of waithsted candidate from the approved list 
Subsequently , they approached the I-lon 4ble Court by way of filing 
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an ong inai-Applicaton-btingüA. No. 370- , 407.and 408 of 2002 
(Sn Nnpen Tamuly& Others-VS..Umon of India & Others) which 
was disposed of by the Hcn'ble CAT, Guwahati Bench on 25-07-
2003 with a direction to the respondent departments to appoint 
them Jin Army Postal Services as Postal Ass1sl8ns and accordingly, 
they were appointed irutha. cadre. 

It is further stated that the applicant by submitting the rejoined 
stated that the respondent department failed to explain what 
orcuinstances the person at SI No 04 & 091of the select list were 
appointed in the APS as Postal Assistant in 'pite of cancellation of 
the selected list The fact is crystal clear that candidate at SI No 
04 & 08 were appointed mihe APS as Postal Assistant by virtue of 
Hon'ble CAT Guwahati Bench Order dated 25-07-2003 against 
QA .No.--407 -and 408 of'2002- filed -  by the candidate . But in the case 
of applicant, the length of court verdict dated 25-07-2003 cannot be 
granted as he has already accepted a GDS Post in the department by 
-offeiing• his vilhingness. - - • 

'fle.°.Offering of QDS Post in ihie of .t-..epartmental postal
Assistant was policy decision of the Government at that time for 
which respondent department cannot be blamed for the some and 
a such the averments of the applicant are not tenable and liable 
to be rect. 	- 	 •; 	• 

- Ii.-. Tha• wilhregardatothatatetnents-ina&in pa-.—h 11 
of ihe rejoinder the deponent begs to slate that the applicant's name 
was approved by the Circle., Selection Committee on 1141-1999 
and was in the waiting list lof candidate under the Guwahati Postal 
Division at serial 06 of the list This waiting list was discontinued 
as a policy ; -decision of the goven -ent vide .POst ctorate, 
New Delhi's -letter No. 24419•9 SPB –I dated -0802-2001 and was 
-coninmnicated by CPMG Assam -Circle, Guwlaii Vide its leiter 
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number staff. -I 16-Rig / 88 /Pt. dated 14-08-2001 dirctüi.g that 
recommendation for appointment on compassionate ground only 
.hni1d be made for really deserving, case, against.the vacancy 
meant for appointment. on .compassionate ground is available 

within a . year and that too within the ceiling of 5% of vacancy 
falling tuner direct . recrui1mnt quota in any GrOup C or D Post 
prescribcd in this regd 

It.is firther stated that the Hon'ble CAT, GuwiThati. Bench 
vide its order dated 25-072003 passed in OA No. 370,405 & 408 
of 2002 has clearty mentioned (in para 4 ) that "appointment of 
Juniors (Miss. Baniali Das and Md. Abdul Karim) i*ere fresh case 

• in terms øfthe instructions on the sibject and ca:ot be equalized 
in the same position of .Ban, Rh Dasand,M&I Abdul Kasitn which 
arise much letter of the disposal of case of Sri: Dipak.D 'ars.  

From the perusal of the CwL Orders. aiidinslructions in this 
mat eron;records as well as athon .of,the Government to make 
liter 1atv. offers to the applicant, cannot be said that waiting lists 

cat didates ar;proved for apoiiflment on compassionate. giound was 
still vaiid 

•he candidate at SL No. 04. &08 were selected in Army 
Postal Service as per verdict of flón'bie CAT. Guyiiahati, ,Order dated 
25072003; as they have not accepted the altemative offer, of GDS 
Post in lieu of Departniènt Postal Assit Post: till the 
implenentation of Hon'bie Court ordered. unlike the applicat who 

• .• has already accepted the Offer of GD'S Post.inle Department. 
Therefore the claim of the .:applicnt.were totally basless and are 
liable to, tie rejected. . 

I .  
ISI  

1- 
CIq 

4 

12, That with regadslo the statements. made in pargraph 12 
ofthe.rejoinder the deponent begs to state that . the .ayerthents made 
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here in are already explained in the written starnent file4 by the 

respondents -. 
11 That with regar4s to the statements made in paragah 13 
of the rejoinder the deponcnt begs10 stat: that from the order of 

Hon'ble CAT Q uwahati Bench dated 25-07-2003 in OANo. 37(L, 401 

&408 ofZOOZ, itis to be clariledthatthewaitinglist dated 11-11-

99 approved by Circle Selection Committee do not have any validity 
as the .goiemment has already discontinued the waiting list. 

Ths the applicant's case cannot be considered now for 
purpose of apiniment to cadre of Postal' Assistant for the 

vacancy occurred in the year s, 2005 as advertised by the rei:pondent 

departmeiit 
That with regards to the statements made in mragraph 14 

of the rejoinder the deponent bg to 	e that The applicant 

acepted the offer of fh appointment ri GDS Cadre without pre-

condition, at the time of appointment by the departinerft is a cheer 
example precondtion at the time of appointment by the depailment 

is a cheer example :f 8ppofltfl1flt in the :08  Cadre. Therefore, 

daim if the applicant is baseless and not tenable by the iespondent 
depailment 

'That, with regards to the statements made in paph 15 of 

the rejoinder the deponent begs to offer no comment. 
That in view of the statenieits made hreináJove, the 

applicant is not entitled to any kind of relief prayed for andthe 

application is liable to be diFnnissed with cost. 
17 That the deponent heg to submit that the application is filed 

urjust and U sustainable both in facts & hiw and as such the same 

iUd be 4ismissed 

Verification.... 
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'Son of (- - 

-ad about t yeas, working.as___________ 

the office Cf 4y ,  

resident of ________________________________ 

- 	 do hereby venfr that the contents 

of paragraph ____ 3 	to 	) ~ 	are true my 

personal knowledge and paras 16 1L believed 

to be true on legal advice and that I have not suppressed any 

matenal fads 

1iace: 

Date 	 Dponent 
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LIST OF 1ATES 

The father of the applicant expired. 

24.09.97 Applicant submitted application for appointment on 

compassionate ground. 

18.06.99 Communication under No. Staff/16-11/98 issued to the 

applicant asking his willingness for enrolment in 

Army Postal Services and accordingly the applicant 

submitted his willingness. [NNEXURE- A/i] [Page- 14] 

13.03.01 Communication issued under no. Staff/16-Rlg/88/part 

by the Assistant Postmaster General (Staff), Assarn 

Circle, Guwahati to the applicant asking his 

willingness to join in any other department or 

outside Assam. [Anneure- A/2] [Page- 15] 

19.03.01 Communication submitted by the applicant to the 

CPMG, Assam Circle expressing his willingness. 

[Annexure- A/3] [Page- 16] 

14.11.02 Order issued by Senior Superintendent of Post 

Offices, Guwahati division considering the 

appointment of the applicant against the vacant post 

of Branch Postmaster (in short BPM) in Bordol B.O. 

under Rangiya S.O.. [Annexure- A/4] [Page- 18] 

17.03.03 Representation submitted by the applicant to the 

SSPO, Guwahati Divisioii making a prayer to give him 

alternative appointment as his appointment in the 

post of BPM was rejected due to not having of 

immoveable property to pledge. [Annexure- A/5] 

[Page- 20] 

14.07.03 communication issued under No. A2 -EST/ED/Rlg/pt-II 

by Senior Superintendent of Post Offices, Guwahati 

division absorbing the applicant in the post of 
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GDSMD, Dhepargaon B.O. under Rangia S.O. [nexure-
Al 6] [Page- 21] 

21.07.03 Formal appointment order. [Annexure- A/7] [Page- 23] 

22.07.03 Order by WhiCh the applicant assumed charge. 

[Annexure- A/8] [Page- 24] 

25.07.03 Common order passed by the Hon'ble Tribunal in O.A. 

Nos. 370, 407 and 408 of 2002 (Sri Nripen Tamuli and 

Ors. -Vs- U.O.i & Ors.), who were similarly situated 

to the applicant. By the said order the Hon'ble 

Tribunal directed the respondents to consider the 

• representations submitted by the applicants thereto 

with a further direction to the CPMG, Assam Circle 

to take up the matter with the concerned Army Postal 

Service authority, through proper channel, for 

enrolment of the applicants as per relevant terms, 

and conditions. It was also directed that the Army 

Postal Service will consider the cases of the 

applicants subject to fulfillment of terms and 

conditions 	by a 	speaking order. 	[Annexure- 

A/20] [Page- 40] 

20.07.04 Order under No. B 2/compassjonate appointment/Ui 

issued by respondent no. 3 in favour of 2(two) i.e. 

Miss. Barnali Das and Nd. Abdul Kasim, who were 

similarly situated to that of the applicant 

directing them to undergo attachment training for 

appointment in P.A cadre under relaxation of normal 

recruitment rule against the vacancies of direct 

recruitment quota.. [Annexure- A/9] [Page- 25] 

09.08.04 Order by which the aforesaid 2(two) persons were 

directed 	for 	induction 	training. 	LAnnexure- 
A/b] [Page- 26] 

29.10.04 Order No. B i/PTCJGuwahati directing the said Miss. 

Barnali Das and Nd. Abdul Kasim to undergo practical 

training at Guwahati University H.O. wherein they 

were finally absorbed in the P.A. Cadre. [Annexure-
A/il] [Page- 27] 



02.02.05 Representation 	submitted 	by 	the 	applicant 

ventilating his grievances and making a prayer for 

extending the similar benefits. [Annexure- A/12] 

[Page- 28] 

08.11.05 Representation 	submitted 	by 	the 	applicant 

ventilating his grievances and making a prayer for 

extending the similar benefits. [Annexure-. A/13] 

[Page- 29] 

22.11.05 Representation 	submitted 	by 	the 	applicant 

ventilating his grievances and making a prayer for 

extending the similar benefits. (Annexure- A/141 

[Page- 31] 

06.06.07 Representation submitted by the applicant to the Sr. 

Superintendent of Post offices, Guwahati Division 

praying for his transfer from Dhepargaon, B.O. under 

Rangia S.O. to a nearby office for attending his old 

ailing mother. [Annexure- A/15] [Page- 33] 

04.07.07 Order passed pursuant to the representation dated 

06.06.07 by which he was allowed to work as 

officiating postman against a vacant post in the 

Kharghuli B.O. under Guwahati West S.O. (Annexure-

A/16] [Page- 341 

01.01.09 Order extending the service of the applicant in the 

post of officiating postman in the Kharghuli B.O. 

[Annexure- A/18] [Page- 37] 

2009 	Advertisement issued by the CPMG, Assam Circle for 

filling up of 84 posts of Postal Assistants. 

(Annexure- A/191 [Page- 39] 

Filed by 

Advocate 


